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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0O.A. NO. 165 OF 2025

IN THE MATTER OF:

KISHANLAL & ANR. APPLICANT
VERSUS

STATE OF UTTAR PRADESH & OTHERS  ....... RESPONDENT(s)

JOINT COMMITTEE REPORT ON BEHALF OF DISTRICT

MAGISTRATE GHAZIABAD IN COMPLIANCE OF THE ORDER DT.

24.04.2025 PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH NEW DELHI

I, Rouwmdna Kuman. Momden aged  about  ...36... years  Slo
Chosndava Lol Meeon..., presently posted as District Magistrate,

Ghaziabad, Uttar Pradesh, do hereby solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present report.
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2. That I state that the contents of the report have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That in the present matter, the applicant has raised a complaint against the
ongoing construction activities undertaken by Respondent No. 2 i.e. M/s
SMV Agencies Pvt. Ltd. in the Integrated Township (Jaipuria Sunrise
Greens) located at Village Shahpur Bamheta, NH-24, District Ghaziabad,
Uttar Pradesh, alleged that the project falls under Clause 8(b) of the
Environment Impact Assessment (EIA) Notification, 2006, as the Detailed
Project Report (DPR) indicates a layout plan covering 300 acres. It is
further alleged that Respondent No. 2 has failed to obtain the mandatory
Environmental Clearance (EC) under the EIA Notification, 2006, as well
as the requisite Consent to Establish (CTE) and Consent to Operate (CTO)
from the competent authority. Additionally, the applicant contends that the
construction is being carried out on land designated as green area and that
there is unauthorized and excessive extraction of groundwater without due

permission.

II. CONSTITUTION OF THE JOINT COMMITTEE VIDE

T

ORDER DT. 24.04.2025
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4. That the abovementioned matter was last listed for hearing on 24.04.2025,
wherein the Hon’ble Tribunal directed as under:
“7. Issue notice to the respondents for filing their response/reply by way of
affidavit before the Tribunal at least one week before the next date of
hearing through e-filing. If any respondent directly files the reply without
routing it through his advocate, then the said respondent will remain
virtually present to assist the Tribunal.
8. The Applicant is directed to serve the respondents and file affidavit of
service atleast one week before the next date of hearing.
9. To ascertain the correct factual position at the ground level, we also
appoint a joint committee comprising of representative of Member
Secretary, Central Pollution Control Board (CPCB); RO, MoEF&CC,
Lucknow and District Magistrate, Ghaziabad. District Magisirate,
Ghaziabad will act as coordinative agency.
10. Joint committee will visit the site, ascertain the extent of violation of
environmental norms by respondent no.2, if any, and also find out if
respondent no.2 has requisite environmental clearances and submit the

report before the Tribunal within six weeks.”

A. DETAILS OF THE PROJECT

5. That the Project Proponent had obtained the first Environmental Clearance
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township project titled “Jaipuria Sunrise Greens”, proposed over a total
area of 300 acres. Out of the said 300 acres, approximately 180 acres were
under the physical possession of the PAs at the time of grant of EC, while
120 acres were reported to be under the process of acquisition. The
Detailed Project Report (DPR) based on the entire 300 acres of land was
duly approved by the Ghaziabad Development Authority (GDA) vide its
letter dated 29.11.2006, and a Development Agreement was formally
executed between the GDA and the Project Proponent on 13.02.2007 for
the said project.

(Copy of EC is annexed with the Joint Committee Report as Annexure B.)

. That the Project Proponent further obtained a Consent to Establish (CTE)
from the UPPCB 02.12.2011, for the proposed development of the
integrated township. The CTE covers a built environment comprising 3699
residential flats, 2321 residential plots, a community center, and an
institutional area, spanning across a total area of 12,14,047.50 square
meters (approximately 180 acres).

(Copy of CTE is annexed with the Joint Committee Report as Annexure

C.)
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7. That the Ghaziabad Development Authority (GDA) granted further
approval to the proposed layout and planning of the township project vide
its letter dated 20.09.2014, which was valid for a period of five years.
(Copy of GDA approval is annexed with the Joint Committee Report as

Annexure D.)

8. That the project map was sanctioned and approved by the GDA vide letter
02.05.2014, and this approval was subsequently extended by GDA vide
letter dated 17.11.2020, thereby extending the approval validity from

01.07.2019 to 30.06.2022.

9. That in continuation of the project, the Project Proponent also obtained an
Expansion Environmental Clearance on 11.06.2018, for a revised layout
encompassing an area of 279.415 acres. The detailed breakup of land use
in the said expansion EC has been mentioned in the Joint Committee
Report (Annexure A-1).

(Copy of EC dated 11.06.2018 has been annexed with the Joint Committee

Report as Annexure E.)

10.That it is pertinent to mention herein that the proposal for expansion was

recommended by SEAC-UP on 24.12.2016, and the SEIAA-UP granted
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been observed by the Joint Committee that such expansion EC was
accorded without adequate due diligence, particularly without appropriate
reference to the Ministry of Environment, Forest and Climate Change
circulars, viz. J-11011/618/2010-JA-II(I) dated 30.05.2012 and J-
110316/2010-IA-II(Part) dated 07.09.2017, which mandate specific
safeguards and evaluation criteria in relation to township and area
development projects.

(Copies of said circulars are annexed with the Joint Committee Report as

Annexure F and Annexure G.)

11.That subsequently, the Ghaziabad Development Authority issued a
Completion Certificate (CC) for the said integrated township vide letter no.
152/Pravartan Zone-5/2023 dated 16.12.2023. Further, a Completion
Certificate for 60 commercial shops was issued vide letter no. 26/Pravartan
Zone-5 dated 03.12.2024, evidencing partial operationalization of the
project infrastructure.

(Copies of completion certificates are annexed with the Joint Committee

Report as Annexure H.)

12.That the height clearance for construction of multi-storey buildings was

granted by the Airport Authority of India (AAI) vide letter dated
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housing up to 90 meters in height at Plot No. GH-02. However, such
clearance does not extend to other plots or project areas, and any vertical
construction beyond the approved plot without fresh AAI clearance may
amount to a violation of aviation safety norms and MoEF&CC regulations.
(Copy of AAI permission has been annexed with the Joint Committee

Report as Annexure I.)

B. INVOLVEMENT OF FSIs

13.1t has been found that the Project Proponent has sold various FSIs to
construct group housing societies within the project land. The details of
each FSI, its plot area, buildup area, date of agreement etc, and the status
of the project are tabulated in Tables A of the Joint Committee Report. That
the said agreements were executed on 13.07.2015,31.12.2014, 30.01.2015,

17.12.2014, 14.01.2015, 28.01.2015, 08.01.2015 and 21.01.2015.

14.That the build-up area of each FSI is more than 20,000 sq meters, which
attracts the provision of the EIA notification, 2006, and its amendment for
obtaining prior Environmental Clearance from SEIAA-UP/MOEF before

the start of the construction, but EC is not obtained for individual projects.

III. FINDINGS / ANALYSIS OF THE JOINT COMMITTEE
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15.That pursuant to the directions of the Hon’ble Tribunal the representatives
nominated by the respective departments carried out the inspection of the
said site on 28.05.2025 and reviewed relevant documents subsequently
submitted by the Project Proponent (PP) and other authorities.
A Copy of the Joint Committee Report has been annexed herewith as
ANNEXURE A-1.
That based on the said visit and document scrutiny, the Joint Committee

concluded the following detailed findings:

C. NON- COMPLIANCES

i Construction Without Valid Consent to Establish (CTE) Post-2015

16.That the Project Proponent had obtained the first CTE on 02.12.2011
(Refer Annexure C of the Joint Committee Report) from the UPPCB,
valid for a period of five years i.e., up to 2015. However, as per records
and physical verification, substantial construction activity by Respondent
No. 2, has continued beyond this period. These activities have been carried
out without renewal or obtaining a fresh CTE. That it is pertinent to submit
here that no individuals project in the township have obtained CTE from
the UPPCB before the start of the construction. This violation is in direct
contravention of the provisions of the Water (Prevention and Control of

Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,
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Operation Without Valid Consent to Operate (CTO)

17.That during inspection, it was found that most multistoried buildings

iii.

constructed by the FSIs are already operational, with over 60% occupancy
in several towers. However, none of these functional units have obtained
the mandatory Consent to Operate (CTO) from the UPPCB. That the

projects have reportedly been in occupation since 2022-2023.

Absence of Configuration Details in Initial EC

18.That the first Environmental Clearance (EC) granted on 30.09.2011 (Refer

iv.

Annexure B of the Joint Committee Report) covers the development of an
integrated township across 300 acres, with 180 acres in possession and 120
acres under acquisition. However, it does not provide specific
configuration details such as the exact number of floors in residential
towers, build-up area, or use-wise distribution (e.g., group housing, plotted
housing, commercial, institutional, etc.). This lack of detailed
configuration implies that subsequent vertical expansions and increased
load on infrastructure may have occurred without prior environmental

appraisal.

Unauthorized Construction of High-Rise Buildings Without AAI
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19.That the GDA-approved map clearly stipulates that “height clearance
from Hindon Airport shall be obtained before commencement of
construction.” Despite this, the Committee observed that G+23 storey
buildings have been constructed by several FSIs, including Rise Organic
Homes (GH-01) and Ruchira (GH-02). From the documentation, it is
evident that AAI clearance for building height has only been obtained by
M/s SMV Agencies Pvt. Ltd. for Plot GH-02. Other FSIs have not
secured separate height clearances, especially M/s Rise Projects Pvt. Ltd.,
which constructed G+19 towers in GH-01 without any valid AAI approval.
This constitutes a violation of aviation safety norms and MoEF&CC
conditions.
(Refer Annexure I for permission of AAI and Table C in the Joint

Committee Report.)

V. Unauthorized Disposal of Treated Water

20.The treated water from the Sewage Treatment Plants (STPs) installed by
the FSIs is being discharged into Bamheta Nala without securing proper
discharge permission from the competent authority. As per the findings,
the STPs are neither operated under a valid CTO nor monitored for
compliance with discharge norms under the Water Act, 1974. This leads

to environmental degradation of the local water body and groundwater

N

resources.
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vi. Structural Stability Certificates Obtained Very Recently

21.Despite having constructed and operationalized the towers much earlier,
the Structural Stability Certificates have been obtained by only a few
FSIs and that too very recently. For instance:

« Ruchira (M/s Pavitra) — obtained in March 2024

o Rise (M/s Rise Projects Pvt. Ltd.) — obtained in December 2022
This raises serious concerns about building safety, particularly in a
seismically sensitive zone. Most FSIs are operating their units without any
structural safety certification, in contravention of GDA norms and the
National Building Code, 2005.

(Refer Table C in the Report.)

vii. Fresh Consent Applications Filed After Hon’ble NGT Directions

22.1t is important to note that M/s SMV Agencies Pvt. Ltd. submitted renewal
applications for CTE and fresh CTO applications only after the first
hearing of the matter in the Hon’ble NGT:

» CTE Renewal — Application No. 32052717 dated 23.05.2025

o Fresh CTO — Application Nos. 32258441 dated 03.06.2025 and 32311271

dated 06.06.2025

0 7 AUG 2025
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These applications, made belatedly and post-facto, further demonstrate
non-compliance and indicate an attempt to rectify the violations only after
regulatory intervention.

e That further it is relevant to submit here that has applied for groundwater
abstraction permission vide application no. GZBDO0525RIF0255 dated
21.05.2025 and GZBDO0525RIF0256 dated 20.05.2025, which were filed
just after the first hearing of the matter.

Copy of the groundwater Application has been annexed with the Joint

Committee Report as Annexure K&L.

viii. Illegal Borewell Operations in Overexploited Zone

23.That the township is located in Rajapur Block, which is categorized as an
“overexploited block” by the Central Ground Water Board (CGWB). As
per the inspection report dated 23.06.2025 by the District Ground Water
Council, six bore wells are operating without permission, withdrawing
nearly 976 KLD of groundwater daily. That with respect to the individual
FSIs, they have at least one bore well on their allotted land, which are
operational. These bore wells have been operated without obtaining
groundwater abstraction permission from the competent authority. That
during the Joint Committee inspection it was observed continuous

overflow of groundwater from the basement, which was being used for
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(Management & Regulation) Act, 2019, and has severe implications for
regional water sustainability.

(Refer Annexure J in the report.)

ix. Performance of STPs (Sewage Treatment Plants)

24.That the Committee noted that none of the STPs operated under a valid
CTO. In addition, results from sample analysis done by UPPCB on
14.05.2025 reveal poor treatment efficiency.

(Refer Table D in the Joint Committee Report.)

X. Safety and Emergency Preparedness

25.During inspection, it was found that the Project proponent has not taken
adequate safety measures, construction is in progress in the adjacent plot,
and no barricading/boundary wall is provided between the operational
project and under under-construction project.

26.The safety procedure, norms and guidelines as outlined in the National
Building Code, 2005 has not been complied on site.

27.Except for M/s Rise Projects Pvt. Ltd., which has only a provisional fire
NOC (dated 24.06.2020), none of the FSIs have obtained valid fire safety
clearances under the U.P. Fire Service Act, 2005. Additionally:

« No smoke meters installed in towers

0 7 AUG 2025
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NOTE: It was observed that the Project Proponent has deployed two

movable mist guns on site for controlling the fugitive emissions.

Xi. Violations of CAOM Directions and Green Building Norms

28.That the project is non-compliant with CAQM Direction No. 13 which
mandates dust mitigation measures and registration on the dust portal for
buildings above 500 sq.m. Only Ruchira Sapphire is registered.
Additionally, the joint committee has observed that FSIs have not yet
developed the required green belt within the allotted area. The green belt

developed by all FSI is not as per the GDA plan, EC condition etc.

xii. Construction and Demolition Waste Mismanagement

29.That the Project Proponent violates Rule 4(2) of the Construction &
Demolition Waste Management Rules, 2016. Further unit has not
provided any information regarding C&D Waste management in the
township, and the unit has not obtained approval of the waste management
plan from the local authority. The joint committee has observed that Project
Proponent is not segregating and storing the waste generated by them in
three separate streams, namely bio-degradable, non-biodegradable, and
domestic hazardous wastes. During the visit in Ruchira Sapphire, it was

observed that mixed MSW is being sent to the garbage room through the
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MSW waste. Collected waste has been handed over to a local authorized
vendor for further disposal.
Photographs of the inspection have been annexed with Joint Committee

Report as Annexure-M.

xiii. Additional Violations of the FSIs

i. FSIs have not yet provided a dual plumbing facility in the project.

ii. FSIs have not yet provided a solar power-mediated lighting system
in the common area of the project.

iii.  Rainwater harvesting structures are either absent or incomplete
across all FSI projects. Despite being a mandatory EC and GDA
condition, no satisfactory arrangement has been made for harvesting
or reuse of stormwater.

iv.  The joint committee observed that none of the FSIs obtained ISO:

14001 certificate so far.

D. REFERENCE TO TABLES IN JOINT COMMITTEE REPORT

30.That for detailed insights and factual data backing the above analysis, the
following tables annexed to the Joint Committee Report shall be referred:

o Table A: Name of FSIs, area, and date of agreement
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Table B: Infrastructure status of township projects (towers, borewells, DG

sets)

Table C: Statutory approvals

Table D: STP capacity, BOD, COD, and compliance status

IV. RECOMMENDATIONS OF THE JOINT COMMITTEE

A. Recommendations To SEIAA-UP / MOEF&CC

ii.

iii.

Requirement of Environmental Clearance (EC) for FSIs
Exceeding 20,000 sq.m. Built-Up Area

Action under EPA, 1986 on Non-Compliance of EC Conditions
(11. 06.2018 for the expansion of the project)

It has also been observed that the expansion Environmental
Clearance (EC) granted in 2018 was issued without proper due
diligence, particularly in view of relevant Ministry circulars
dated 30.05.2012 and 07.09.2017. The SEIAA-UP is advised to
re-appraise the EC issued in 2018 and assess whether conditions
were sufficiently evaluated. Additionally, the MoEF&CC may
consider debarment of the EIA consultant involved in the
preparation and presentation of the misleading or deficient
application under the provisions of the QCI-NABET

accreditation mechanism.
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B. Recommendations to Uttar Pradesh Pollution Control Board

(UPPCB)

i. Calculation of Environmental Compensation for Construction
Without CTE

il. Calculation of Environmental Compensation for Operation
Without CTO

iii.  Environmental Compensation for Sewage Discharge Without
CTO

iv.  Review of Deficiency in the CTE Application

V. Environmental Compensation for Violation of CAQM Direction
No. 76 related to DG Sets, and Direction No. 13 concerning
mandatory dust control measures and registration on the dust
portal for buildings above 500 sq.m.

vi. The UPPCB is recommended to compute Environmental
Compensation for these specific violations and direct remedial

measures for future compliance.

C. Recommendation to Uttar Pradesh Ground Water Department

1. Action Against Unauthorized Borewells Under U.P.
Groundwater Act, 2019. The Joint Committee found six illegal

borewells operational within the township extracting nearly 976
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under the Uttar Pradesh Groundwater (Management &
Regulation) Act, 2019 and its 2020 amendment. The
Groundwater Department is advised to initiate penal and
remedial action against all FSIs, including sealing of
unauthorized borewells, levying penalties, and ensuring future

compliance through registration and approval mechanisms.

D. Recommendations to Ghaziabad Development Authority (GDA)

i Action Against Construction Without AAI Height Clearance.
Only M/s SMV Agencies Pvt. Ltd. obtained such clearance for
Plot GH-02.

ii. Multiple FSIs have developed and operationalized residential
towers without obtaining structural stability certificates, thereby
putting residents at risk. GDA is advised to take credible
enforcement action against under applicable building and
township development regulations, and ensure that no further
Occupancy Certificates are issued without submission of valid

structural stability documentation.

E. Recommendation to Fire Department

i. Except for M/s Rise Projects Pvt. Ltd., which has only a
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obtained mandatory Fire No Objection Certificates (NOCs)
under the Uttar Pradesh Fire Services Act, 2005. Despite this, the
buildings are operational and house a large number of residents.
il. The local Fire Department are advised to take immediate penal

and preventive action against the FSIs of the following projects:

e Golden Gate

e Amaatra

e Divyansh

e Arocon

31.That in view of the facts and circumstances enumerated above, it is
respectfully submitted that the Joint Committee has carried out a detailed
inspection and document verification exercise in compliance with the

directions of the Hon’ble Tribunal dated 24.04.2025.

32.1t is further submitted that this report is filed to assist the Hon’ble Tribunal
in ascertaining the ground-level factual position and the extent of violations

committed.

33.That the deponent is duty bound to fulfil the obligation which are assigned
under the law and directions passed by this Hon’ble Tribunal. The

Deponent is fully committed to ensure strict adherence to the orders of this
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Hon’ble Tribunal and undertakes to faithfully comply with any further
directions or instructions that may be issued by this Hon’ble Tribunal,
without demur or delay. To upkeep the majesty of the Hon’ble Courts of

law is always the duty concern for Deponent herein.

34.Hence, the present report is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

—

DEPONENT

VERIFICATION

Verified at _Gupaz\pepD  on this ot day of August, 2025, that the

contents of the above affidavit from paragraphs 1 to 34 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

DERONENT




ANNEXURE A-1
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JOINT COMMITTEE REPORT IN THE MATTER OF
Original Application No. 165/2025
Titled as
Shri Kishan Lal & Anr Vs State of Uttar Pradesh & Others

1. Background:

Hon’ble NGT, Principal Bench, New Delhi was pleased to pass the order dated 24.04.2025
in the matter Original Application No. 165/2025 titled as Shri Kishan Lal & Anr Vs State of Uttar
Pradesh & Others and directed to visit the site, ascertain the extent of violation of environmental
norms by respondent no.2, in Integrated Township at Village Shahpur Bamheta, NH-24, District
Ghaziabad, UP. ’

Relevant para of the Hon’ble NGT order is as below: -

Para 07: “Issue notice to the respondents Sor ﬁ]ing their response/ reply by way of affidavit before the
Tribunal at least one week before the next date of bearing through e-filing. If any respondent directly
files the reply without routing it through his advocate, then the said respondent will remain virtually

present to assist the Tribunal”.

Para 08: “The Applicant is directed to serve the respondents and ﬁle affidavit qf service atleast one week
before the next date of hearing N

Para 09: “To ascertain the correct factual position at the ground level, we also appoint a joint committee
comprising of representative of Member Secretar)/, ‘Central Pollution Control Board (CPCB); RO,
MoEF&CC, Lucknow and District Magistrate, Ghaziabad. District Magistrate, Ghaziabad will act as

coordinative agency”.

Para 10: “Joint committee will visit the site, ascertain the extent of violation of environmental norms by
respondent no.2, if any, and also find out if respondent no.2 has requisite environmental clearances
and submit the report before the Tribunal within six weeks”, (A copy of the order of Hon’ble
NGT is annexed as Annexure No. A)

In compliance with said order, the following members have been nominated from their respective

departments:

Joint Committee Report in NGT OA 165 of 2025 Page 1 of 13

b ™ ‘L\\
/La« Do



237

® Shri Danish Meena, Scientist C, Central Pollution Control Board (CPCB), New Delhi,
representative of the Member Secretary, CPCB.

® Shri Arun Dixit, SDM, Ghaziabad, Uttar Pradesh, representative of District Magistrate
(DM) Ghaziabad, Uttar Pradesh.

e DrAK. Gupta, Scientist ‘E’, Ministry of Environment, Forest and Climate Change
(MoEF&CC), RO, Lucknow, representative of the Regional Office, MoEF&CC,
Lucknow.

2. Inspection of the Joint Committee:

A joint inspection of the site was carried out on 28.05.2025 by the joint committee. During
the visit, the following officials were also present, along with committee members to the joint
committee:

® Shri Anshul Sharma, Environmental Manager, UPPCB-RO, Ghaziabad

® Shri Shaskant Varshney, GM Project, Jaipuria Sunrise Greens

® Shri Ashwani Kumar Singh, Project Manager, Jaipuria Sunrise Greens
3. Observation during site inspection

3.1  Asper therecord, the project proponent (PAs) obtained the first Environmental Clearance
(EC) on 30.09.2011 for the development of the integrated township “Jaipuria Sunrise
Greens” for a 300-acre project land, out of which 180 acres of land had already been
acquired and 120 acres were under possession. The DPR designed on the 300-acre land
has already been approved by the Ghaziabad Development Authority (GDA), letter dated
29.11.2006. The Development agreement was made between the project proponent and
GDA on 13.02.2007. (Copy of EC is attached as Annexure B)

3.2 PAs bhave obtained consent to establish (CTE) vide letter no. F95604/C-1/NOC/G-
733/2012 dated 02.12.2011 for the development of 3699 residential flats, 2321
residential plots, a community center, and an institutional arca on a total area of the project
1214047.50 m? (180 acres) (Copy of CTE is attached as Annexure C)

3.3 PAs have obtained approval from the Ghaziabad Development Authority (GDA) vide
letter no. 17/MR/2014 dated 20.09.2014, which is valid for five years. (Copy of GDA
letter is attached as Annexure D)

3.4 The map of the above project has been approved by the Ghaziabad Development Authority
(GDA) vide letter no. 65/zone-5/2014-15 dated 02.05.2014, which has been further
extended by GDA vide letter no.407/MT/Z-5/20 dated 17.11.2020, from 01.07.2019
to 30.06.2022.

Joint Committce Report in NGT OA 165 of 2025 Page 2 of 13
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PAs have obtained expansion EC on 11.06.2018 for 279.415 acres, out of which 37.72
acre as green belt, 83.7 acres arca allocated to the plotted area, 29.878 acres for group
housing, 6.19 acres for LIC/EWS, 86412 m” for institutional/service/ community area,
43367 meter® for commercial activity, 730 m? kiosk area, 67.435 m? for internal roads:
(Copy of EC 2018 is attached as Annexure E)

It has been found that the expansion project was recommended by SEAC-UP on
24.12.2016 and SEIAA-UP considers this project to grant EC on 17.05.2018, 29.05.2018
without due diligence of Ministry circulars J-11011/618/2010-IA-II (I) dated 30.05.2012
and ]-110316/2010-IA-1I (Part) dated 07.09.2017. (Copy of the circular attached
Ahnexure F& G)

GDA issued completion certificate (CC) vide letter no. 152/Pravartan zone -5/2023
dated 16.12.2023 and for 60 shops vide letter no. 26/Pravartan zone -5 dated
03.12.2024. (Copy of EC is attached as Annexure H)

It has been found that the PAs have obtained building height approval vide letter no. Air
HQ/S 17726/4/ATS (Ty BM-MMLXXVII) dated 05.06.2015 to M/s SMV Agencies Pvt
Limited, Noida for 90-meter height group grouping at plot no. GH-02. (Copy of
permission of All is attached as Annexure I)

It has been found that the PAs have sold out various FSI to construct group housing within
the project land. The details of each FSI, its plot area, buildup area, date of agreement etc,
and the status of the project are tabulated in Tables A, B, and C.

As the buildup area of each FSl is more than 20,000 sq meters, which attracts the provision
of the EIA notification, 2006, and its amendment for obtaining prior Environmental
Clearance from SEIAA-UP/MOEF before the start of the construction, but EC is not
obtained for individual projects.

The" Joint Committee has observed that no individuals project in the township have
obtained CTE from the UPPCB before the start of the construction. .

"The Joint Committee has observed that all individuals FSIs have at least one bore well on
their allotted land, which are operational. These bore wells have been operated without
obtaining groundwater abstraction permission from the competent authority.

Nodal officer, District Ground Water Council, has inspected the township on
23.06.2025; the inspection report is enclosed. According to the report, the township is
situated in the Rajapur block, which is classified as an overexploited block by the CGWB.
Six bore wells are installed in the township without valid permission, and currently, 976
KLD. of groundwater is being illegally withdrawn in the township. (Copy of the
inspection report is annexed as Annexure J)

Joint Committee Report in NGT OA 165 of 2025 Page 3 of 13
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The joint committee observed continuous overflow of groundwater from the basement,
which was being used for construction purposes.

The joint committee has observed that all individual FSIs have yet to obtain a CTO from
the UPPCB, even though maximum towers have been found operational with around 60%
occupancy.

The joint committee has observed that FSIs have not yet provided a dual plumbing facility
in the project.

The joint committee has observed that FSls have not yet provided a solar power-mediated
lighting system in the common area of the project.

The joint committee has observed that FSIs have not yet developed the required green belt
within the allotted area. The green belt developed by all FSI is not as per the GDA plan,

EC condition etc.
The joint committee has observed that Project Proponent is not segregating and storing

the waste generated by them in three separate streams, namely bio-degradable, non-
biodegradable, and domestic hazardous wastes. During the visit in Ruchira Sapphire, it
was observed that mixed MSW is being sent to the garbage room through the shaft.
However, FSIs have developed a system for the collection of the MSW waste. Collected
waste has been handed over to a local authorized vendor for further disposal.

During inspection, it was found that the Project proponent has not taken adequate safety
measures, construction is in progress in the adjacent plot, and no barricading/boundary
wall is provided between the operational project and under under-construction project.
The joint committee has observed that the project (M/s Jaipuria Sunrise) has applied for
groundwater abstraction permission vide application no. GZBDO0525RIF0255 dated
21,05.2025 and GZBDO0525RIF0256 dated 20.05.2025, which were filed just after the
first hearing of the matter (Copy of the groundwater Application is attached as
annexure K & L).

During inspection, it was observed that construction waste was found dumped without
segregation. The unit is not fulfilling clause 4(2) of the Construction and Demolition
Waste Management Rules, 2016. Further unit has not provided any information regarding
C&D Waste fnanagement in the township, and the unit has not obtained approval.of the
waste management plan from the local authority.

Project proponent is not complying the CAQM direction no 13 for Building Construction
projects above 500 sq m in Uttar Pradesh. Only one project, Ruchira Sapphire, is
registered on the dust portal.

The joint committee have taken various photographs during inspections which is attached

as Annexure-M.

Joint Committee Report in NGT OA 165 of 2025 Page 4 of 13

" s o
/’ 7,1 v i‘:"%w ~J\—/



240

Table: A: Name of the FSIs and their area and date of >m~.om=.@=ﬂ

SN Name of FSI Area in Acres Plot area in sq Built-up area Date of
meters (as submitted by PP) agreement

1 Rise by M/s Rise Project Pvt 2.82 11412.14 37433.58 13.7.15
Ltd

2 Divyansh by 3.50 14168 181573.344 31.12.14
M/s Divyansh Homes Pvt
Limited

3 Arocon by M/s Arocon Real 1.75 7087 168154.336 30.1.2015
Estate Private Limited

4 Ruchira by M/s Pavitra 1.75 7084 169169.309 17.12.14

5 Amaatra by M/s SB Landcon 0.745 - - 14.1.15

6 Golden Gate by M/s Parakh 1.27 5176 160854.772 28.1.15
Infrastructure Pvt Limited

7 Ratandeep  Infrastructure - 3542 - 08.1.15
Pvt limited

8 Wallrock Infrahome Pvt - 7084 - 21.1.15
Limited

Joint Committee Report in NGT OA 165 of 2025

Page 5 of 13




241

Table B: Infrastructure Status of township projects.

3

N

SN | Name of FSI | Towers Configuration Total Status DG sets Bore-well (nos.)
project flats (in KVA)

1 Golden Gate by 2 2B +G +19 228 Operational 2X320 1
M/s Parakh | (K1 & K2)
Infrastructures
Pvt Limited

2 Ruchira by 2(A1& 2B +G+23 306 Operational 1X320 1
M/s Pavitra A2) 1X 160
Conbuild  Pvt..| & 60 Shops
Limited

3 Ratandeep S2 -- On hold
Infrastructure
Pvt Limited

4 Amaatra by SB 1(S1) 2B+G+22 154 Under construction 1
Landcon Pvt
Limited

5 Wallrock A3 & A4 -- On hold
Infrahome  Pvt
Limited

6 Divyansh by 4 (D1, D2, D1=2B+G+13 603 Operational 2 X 380 1
M/s  Divyansh | D3, D4) D2=2B+G+23 DS is under 1 X750
Homes Pvt D3=2B+G+22 construction
Limited D4=2B+G+10

7 Arocon by 1 (R1) 2B+G+19 304 Operational 1X750 1
M/s Aarocon 2X320
real estate private
limited,

8 Rise Organic 10 9(2B+ G +19) 980 Operational 3X320 1
homes by 1(2B+G+17)
M/s Rise
projects pvt ltd

Joint Committee Report in NGT OA 165 of 2025 Page 6 of 13
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Table C: Status of Statutory Approvals

SN | Name of FSI project | GDA Structural AAI approval for | Fire NOC Completion
Approval | Stability height# Certificate (CC)
Certificate by GDA
1. | Golden Gatc by Dated: Letter ref no. Air HQ/S | Not obtained Letter  ref  no.
M/s Parakh | 05/07/2022 Not obtained 17726/4/ATS (Ty BM- 152 /934 M-
Infrastructures Pvt MMLXXVII) Dated 05 5/2023 Dated
Limited in plot GHO2 June 2015 & NOC ID 16/12/2023
SAFD/NORTH/B/0216
217529020, Dated:
24/02/2021
2. | Ruchira by Dated: Letter ref no. Letter ref no. Letter ref  no.
M/s Pavitra Conbuild | 05/07/2022 | EQD/RND/ODP | Letter ref no. Air HQ/S | UPFS/2023/10 26/9adeT Sl
Pvt. Limited in plot L-SMVA/75 17726/4/ATS (Ty BM- | 1093/GZB/G 572024 Dated
GHO2 Dated: MMLXXVIl) Dated 05 | HAZIABAD/S 03/12/2004
23/05/2014 & June 2015 & NOC ID | 965/]D Letter amm o
From CE CON | SAFD/NORTH/B/0216 | Dated: .
Engg, dated: | 21/529020, Dated: | 27/11/2023 04/9ad il
16/03/2024 24/02/2021 and validup to | 5/2024 Dated
1.12.2028 28/11/2024
3. | Ratandeep On hold
Infrastructure Pvt
Limited in plot G2
4. | Amaatra by SB Landcon | Dated: Not obtained Letter ref no. Air HQ/S | Not obtained Under construction
Pvt Limited in plot | 05/07/2022 17726/4/ATS (Ty BM-
GHO02 MMLXXVII) Dated 05
June 2015 & NOC ID
SAFD/NORTH/B/0216
21/529020, Datcd:
24/02/2021
Joint Committee Report in NGT OA 165 of 2025 Page 7 of 13
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Wallrock Infrahome Pvt
Limited

Divyansh by Dated Letter ref no. | Letter ref o. Air HQ/S | Not obtained | Lletter ref no.
M/s Divyansh Homes | 05/07/2022 | EQD/RND/ODP | 17726/4/ATS (Ty BM- os/uadT S
Pvt Limited L-SMVA/75 MMLXXVI]) Dated 05 5/2023 Dated
in plot GHO2 Dated: June 2015 & NOC ID 04/12/2023
23/05/2014 SAFD/NORTH/B/0216
21/529020, Dated:
24/02/2021
Arocon by Dated Letter ref no. | Letter ref no. Air HQ/S | Not obtained Letter refl no.
M/S AROCON REAL | 05/07/2022 | EQD/RND/ODP | 17726/4/ATS (Ty BM- 95/9ddsT  Siie-
ESTATE PRIVATE L-SMVA-II1/405, MMLXXVII) Dated 05 5/2023 Dated
LIMITED, Dated 03/11/2014 | June 2015 & NOC ID 04/12/2023
in plot GH02 SAFD/NORTH/B/0216
217529020, Dated:
24/02/2021
Rise Organic Homes by | Dated: Letter ref no. | Not obtained Provisional fire | Letter ref no.
M/S RISE PROJECTS | 19/06/2020 | DRD/CE/RS}- NOC  obtained | 1104,/ 985 Siiei-
PVT LTD 152/22-23 Dated: vide letter no.
in plot GHO1 26/12/20224## UPFS/2020/19 wwwwmwmow,w Dated
874/GZB/GH
AZIABAD/ 145
4/CFO
Dated:
24/06/2020,

# AAI approval obtained ww M/s SMV Agencies Pvt Limited only for plot no. GHO2.
## Structural stability certificate obtained with the name of M/s SMV Agencies Pvt Limited .

5 sk

ety Vwﬂwwﬁuv(\»
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The joint committec observed that the PAs have deployed two movable mist guns on site
for controlling the fugitive ecmissions.

The joint committee observed that the all FSIs has not follow the Green Building Concept
suggested by India Green building council.

The joint committce observed that compliance with the safety procedure, norms and
guidelines as outlined in the National Building Code, 2005 has not been complied on site.
The joint committee observed that none of the FSls obtained ISO: 14001 certificate so far.
The joint committec observed that smoke meters has not been installed as warning
measures for accidental fires.

The joint committee observed that none of the FSIs obtained fire NOC, except, M/s Rise
Project Private limited (Rise Organic homes), who has obtained only provisional fire NOC
dated 24.06.2020.

The joint committee observed that none of the FSIs project properly constructed the

rainwater harvesting structure within their allotted area.

3.32  The joint committee observed that STP in individual housing plants is in operation without a valid
CTO. Currently, 05 STPs having capacities of 160 KLD, 200 KLD, 380 KLD, 275 KLD, 530
KLD are installed in Golden Gate, Ruchira, Divyansh, Arocon, Rise Organic Home, respectively.
Earlier, UPPCB officials carried out an inspection of these STPs on 14.05.2025 and took samples
from these STPs. The summarized results are tabulated below:
Table: D
S.N | Name of Project Capacity of STP & | Result of sample | Remarks
Technology analysis
1 Divyansh Onyx 380 KLD MBBR pH 7.6 Not complying
BOD 58
COD 348
2 Rise Organic Homes | 530 KLD pH 7.8 Not complying
MBBR BOD 64
COD 380
3 | Golden Gate 150 KLD pH7.4 Not complying
MBBR BOD 18
COD 124
4 Ruchika Sapphire 200 KLD Sampling not donc by | STP not in operation.
MBBR UPSPCB
5 Arocon 240 KLD pH7.6 Not complying
MBBR BOD 62
COD 350
6 Plotted colony 100 KLD Sampling not done by | STP not in operation.
MBBR UPSPCB Discharge in  dasna
drain
Joint Committee Report in NGT OA 165 of 2025 Page 9 of 13
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4. Finding/Analysis of the Joint Committee:

Based on observation during inspection and subsequent documents received from PP, the
findings of the joint Committee are briefed below:

4.1

4.2

4.3

4.4

4.5

4.6

4.7

4.8

4.9

As stated above that the first CTE was granted in 2011, which is valid for 5 years, i.e.,
up to 2015. The construction work conducted from 2015 onwards was done without
valid consent to establish (CTE), which is attracting Environmental Compensation
(EC) as per the Hon’ble NGT order and UPPCB Guideline.

As.observed, the majority of the multistory towers constructed by the six FSI in this
project are found operational. As per information collected during the visit, it has been
operational since 2022-23 onwards without obtaining consent to operate (CTO) from
the UPPCB, which has again attracted Environmental Compensation (EC) as per the
Hon’ble NGT order and UPPCB Guidelines.

As observed, the first EC of the project was granted for the devclopment of the

. ,integrated township “Jaipuria Sunrise Greens’ in a 300-acre land. Out of that 180 acres

of land under possession and 120 acres of land is in the process acquisition. It is
nowhere mentioned about the further configuration (Group Housing ctc) etc.
However, the first CTE granted by UPPCB in 2011 to the above project categorically
mentioned 3699 flats, 2321 plots, a community center, and an institutional area,
without mentioning the build-up area of the flats, the community center, and the
institutional area. All such breakup was not mentioned in the Environmental Clearance
accorded by SEIAA/SEAC-UP in 2011.

As observed, the highest multistory building configuration is G+23 story, required
building height clearance from the Airport Authority of India (AAI). As per the GDA-
approved map of the multistory building, it has been mentioned by the authority that
the “height clearance from Hindon Airport will be obtained before the start of
the construction”.

As observed that the treated water has been disposed of in the Bamheta Nala without
valid permission.

As observed that the FSI has been come in existence in 2014-15, however, structural
stability certificate has been obtained in 2024 for Ruchira by M/s Pavitra and in 2022
for Rise by M/s Rise project Pvt limited.

As observed that the building height approval from airport authority of India of the
individual FSI has not been obtained. It has obtained by M/s SMV agencies Pvt Limited
for GHO2 plot only. As the M/s SMV agencies Pvt limited has sold the plot to various
FSIs for construction of the multistory building and commercial activity, which
indicates that construction done in plot GHO1 by M/s Rise project Pvt limited for
G+19 story without AAI approval.

As observed that the M/s SMV agencies Pvt Limited apply for CTE renewal with
Application No: 32052717 Dated: 23/05/2025 and fresh CTO application with

Joint Committee Report in NGT OA 165 of 2025 Page 10 of 13
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Application No: 32258441 dated: 03/06/2025 and Application No: 32311271 dated:
06/06/2025, which is pending with UPPCB. Both the application were filed just after
the first hearing of the matter

5. Recommendation :

5.1 Inlight of the above, it has been found that the buildup area of all FSIs is more than
20,000 sq meters, which attracts the provision of the EIA notification, 2006, and its
amendment for obtaining prior Environmental Clearance from SEIAA-UP/MOEF
before the start of the construction, but EC is not obtained for individual projects and
considered as a violation under the EPA Act, 1986.

5.2 Joint committee observed various non-compliances of the EC 2018 conditions. MOEF
& CC/SEIAA-UP can take further action as deemed fit under the EPA Act, 1986.

5.3 Inlight of the above, UPPCB can calculate Environmental Compensation (EC) for the
period during which the projects mentioned have carried out construction activity
without a valid CTE.

5.4 Inlight of the above, UPPCB can calculate Environmental Compensation (EC) for the
period during which the projects mentioned above are under operation without a valid
CTO from UPPCB.

5.5 In light of the above, UPPCB can calculate Environmental Compensation (EC) for
discharge of untreated sewage from the occupancy certificate issued to the project till
the grant of a valid CTO from UPPCB.

5.6 Inlight of the above, SEIAA/SEAC-UP can re-appraise the expansion project for which
EC has been accorded in 2018 without proper due diligence of the EIA notification
2006 and its subsequent amendment and its related circular dated 2012 & 2017, and
also communicate to MOEF&CC for debarment of the consultant involved in it.

5.7 In light of the above, Ghaziabad Development Authority (GDA) can take suitable
credible action against the builders to construct the multistory building without
obtaining height approval from the Airport Authority of India (AAI).

5.8 In light of the above, Uttar Pradesh Groundwater (Management & Regulation) Act,
2019, and its subsequent amendment in 2020 can take suitable credible action against
all FSI (builders) for unauthorized bore wells operated in their project land without
required permission.

5.9 In light of the above, UPPCB can submit an application form by which first consent to
established (CTE) was granted to project in which it was categorically mentioned 3699
flats, 2321 plots, a community center, and an institutional area, without mentioning
the build-up area of the flats, the community center, and the institutional area.

5.10 In light of the above, local administration takes suitable action against those FSI's
(Golden Gate, Amaatra, Divyansh, Arocon, Rise only obtained provisional in 2020),

Joint Committee Report in NGT OA 165 of 2025 Page 11 of 13
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which are operating the project without valid Fire NOC under Uttar Pradesh Fire
Service Act, 2005.

5.11 In light of the above, Ghaziabad Development Authority (GDA) can take suitable
credible action against the builders to construct & operate the multistory building
without obtaining a structural stability certificate.

5.12 In light of the above; UPPCB can calculate environmental compensation for violations
of direction no 76 concerning DG sets and direction no 13 concerning building
construction projects issued by CAQM.

.................
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List Of Annexure:

Number ' Content

_ Pages

Hon’ble NGT Order dated 24.04.2025

w

Copy of EC dated 30.09.2011

Copy of CTE dated 02.12.2011

Copy of GDA approval dated 20.09.2014

Copy of expansion EC dated 16.06.2018

Copy of Ministry circular dated 2012

Copy of Ministry circular dated 2017

Copy of completion certificate

Copy of All approval for GH02

Copy of Ground water Inspection Report

Copy of Bore well application dated 21.05.2025

Copy of Bore well application dated 20.05.2025
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Photograph taken during Joint inspection
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Name of the Committee members

Signature

Dr. A.K. Gupta,
Scientist, E
Ministry of Environment, Forest and Climate Change,
Regional Office, Lucknow.
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/ 1 '}’15

Shri Arun Dixit
SDM
Ghaziabad, Uttar Pradesh

Shri Danish Meena,

Scientist C

Central Pollution Control Board (CPCB),
New Delhi

Dated: 22.07.2025
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Annexure-A

Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 165/2025

Kishan Lal & Anr:. Applicant(s)

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 24.04.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Neelam Rathore, Mr. Amar Nath, Mr. Brijesh Jha & Ms. Pooja Gill,
Advs. for Applicant

ORDER

1. In this original application (CA), applicant has raised the complaint
against construction activities being done by respondent no.2 in
Integrated Township at Village Shahpur Bamheta, NH-24, District

Ghaziabad, UP.

2. Allegation of the applicant is that project of respondent no.2 falls
under Clause 8(b) of Environment Impact Assessment (EIA) Notification,

2006 as the DPR reveals that layout plan is on an area of 300 acres.

3. Complaint of the applicant is that respondent no.2 has not
obtained the environmental clearance in terms of the EIA Notification,
2006 nor it has got the Consent To Establish (CTE) and Consent To
Operate (CTO).

4. Applicant has also alleged that respondent no.2 is raising the
construction on the area earmarked as green and that it is over-exploiting

ground water without proper permission.
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5. Learned Counsel for the applicant during argument has referred to
the photographs on page 48 onwards and has submitted that respondent
no.2 is discharging the effluents in the nearby area which is creating
health hazard to the local residents. She has further submitted that
representation annexure-C was filed by the applicant ' to the concerned
authorities but no action has been taken. In support of her submission,

she has also placed reliance upon the map on page no.63.

6. The OA raises substantial issue relating to compliance of

environmental norms.

7. Issue notice to the, respondents for filing their response/reply by
way of affidavit before the Tribunal at least one week before the next date
of hearing through e-filing. If any respondent directly files the reply
without routing it through his advocate, then the said respondent will

remain virtually present to assist the Tribunal.

8. The Applicant is directed to serve the respondents and file affidavit

of service atleast one week before the next date of hearing.

9. To ascertain the correct factual position at the ground level, we
also appoint a joint committee comprising of representative of Member
Secretary, Central Pollution Control Board (CPCB); RO, MoEF&CC,
Lucknow and District Magistrate, Ghaziabad. District Magistrate,

Ghaziabad will act as coordinative agency.

10. Joint committee will visit the site, ascertain the extent of violation
of environmental norms by respondent no.2, if any, and also find out if
respondent no.2 has requisite environmental clearances and submit the

report before the Tribunal within six weeks.
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11. A copy‘ of this order be forwarded to members of the joint

committee by email for compliance.

12. List on 08.08.2025.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
April 24, 2025
Original Application No. 165/2025
JG..
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g Annexure-B

TIViN."
State Level Environment lmpact Asscssmcnl Authonly, Uttar Pradesh

Directarate of Emironmc-nl. ur
Dr. Bhim Raa Ambetionr Pt yevstan Pariser
Vineet Khand- |, Gaenti Nagar, Lodnow - Lo 010
Phone : 913222300 541, Fax 913202300 54
Eomail - up sctaxByaboe.com

retNo 2 L..paryajseacy s1 fz010/an0) Date...5.L . September, 2011
To,

Col. Ravi Sharma,

Executive Vice President,

M/s S.M.V, Agancles Pvt Lid.

9-8, "Hansalaya" 15, Bsrakhambha road,
New Delhl-110001

Dear Sir,

Please refer to your letter dated 25-06-2007, addressed to the Director, Directorate of
Environment- Govt. of U.P. Dr, Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar,
Lucknow on the subject as above. The State Leve! Expert Appraisal Committee has considered the case
and has been given to understand that:

1. Environmental Clearance is sought for Integrated Township “Jaipuria Sunrise Greens®, NH-24,

near village- Shahpur, Bahmeta, Ghariabad, U.F.

2. The total Plot area is 300 Acres. The land measuring 180 Acres has already been acquired and

remaining 120 Acres Is in the process of acquisition,
3. The DPR designed on 300 acres land has been approved by the Ghaziabad Development
Authority, letter dated 29/11/2006.

4, Ammmwmmmmmmmwm
Cevelopment Authority on 13/02/2007.

5

; mmummmudmmmmwsmmm
.m:w

Based on the recommendations of the State Level Expert Appraisal Committee (Meeting held on
29/05/2008) the State Level Enviranment Impact Assessment Authority (Meeting held on 12/09/2011)
has decided to grant the Environmental Clearance to the project proposals as abave subject to the
effective implementation of the following conditions:

General Conditions :
1. It shall be ensured that all standards related to ambient environmental quality and the
emission/effiuent standards as prescribed by the MoEF are strictly complied with.

2 nmummmmmm certificate from the LLP Pollution Cantrol Board
before start of construrtion.
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14 The Green building Concept cuggented by Indian Graen Buliding Caunet, which ie & per of O3
Godref GBC. shall be studied and followsed ot ‘ar st possible

15 Compliance with the safety procedures, nortnt and guidelines 5 outiined tn Mationsl Buildry
Code, 2005 shall be compulsorily ensured.

26. 1 s to ensure unage of dual fush systerns for flush cisterns and explore options 1o e sammor
based fixtures, waterlest urinals snd other water siving techriques.

4 W to ensure exploration of options for use of dusl pipe plumbing for use of witer with
different qualities such as municipal supply, recyclad water and ground waner ste.

8. 1 5 10 ensure wsage of measurms for reducing water demand for landscaping and iming
xeriscaping, efficient irrigation equipments & controfisd watering systems.

29. 1t shall be ensured to make sultable provisions for uting solar energy #s aiternaties source of
energy. Solar energy application shouid be incorporated for Bumination of common aress,
lighting for gardens and street ighting in addition to provision for sotar water hesting Present »
detailed report showing how much percentage of backup power for insttution can be provided
UrGugh solar energy 50 that use 8nd polliting effects of DG sats can be minimized.

30. Make separate provision for segragation, collaction, transpon and disposal of e-wiste.

31. Educate ditizens and other stake holders by putting up hoardings at ditferent places o civate
environmental awareness.

12, Tuhm.a@mmmmmwmmmmmmmwu
site must be avoided Parking should be fully internalized and no public space should be utilzed

33. )t shall be ensured 1o prepace and present disaster management plan.

3a amnmmaummmmm:mmwmwwmu
wmuu«mmmmuwmmmmmmm
and technology, R & U Factors stc.

35. mmshundum-dnmdeuﬁ-Mwwmmdhm
notification of September, 1999 and amended as on August, 2003 (The sbove condition is
spplicable oaly If the project lies within 100 km of Thermal Power Station).

36. The DG sets to be used during construction phase should use low sulphur diesel type and should
conform to E.P. rules prescribed for air and noise emission standards.

37. mmmmwumwmammmxm.m
Ultra Violet radiation, Ozonation etc. shall be examined and & report submitted with justification
for selected technology,

u.mmmﬂdwNMMdﬂhMﬂmmm
conforming to the day and night nolse standards pre for residential land use. The apen
mmmwmumwwmdmmmm

variety,

39, MMd&meMMMMMtM
 the micro dlimate of the area is not adversely affected.

40, mmmumn-ummmme

sensitivity

41. High rise buildings should cbtain clearance from aviation department or concermed suthority.

42. Sultable measures shall be taken to restrain the development of small commercial activities or
mammdmmmummmu restricted o special
areas earmarked for the purpose.

43, 1t Is suggested that Ieracy program for weaker sections of soclety/women/adults (including
domestic help) and under privileged children could be provided in a formal way.

4, mmawmmmuwawmwuﬂ i

dispossl of used/damaged CFLs should be submitted. st TC
(13 umumwmawwmmummmdﬂ me m
provided with dual (solar/electrical) ahernatives, e ' PN
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48

49,

53,

55
56.

57.

61.
62.
63.

65,
66.

67.
.Ammummmtnmnhepmﬁedmmmmawluhm

€9.

0.

. Solar water heater shall be installed to the maximum possible ca
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pacity, Plans may be drawn Up

accordingly ad submitted with justification sible,
Treated efluents shall be maximally reused to aim for zera discharge. m;;.:nﬂ:{qmw of
o detailed management plan for dispasal should be provided with quan

wasle water.
The treated effiuents should normally not be discharged into public sewers with terminal

trealment facilities as they adversely affect the hydraulic npultv of 5TP, If unable, necessary

permission from authorities should be taken,
Construction activities including movements of vehicles shoutd be so mlmﬁd so that no

disturbance is caused to nearby residents,

_All necessary statutory clearances should be obtained and mbmitlld behn start of any

construction actlvity and If this condition Is violated the ciearance, if and when given, shall be
avtomatically deemed to have been cancelled,

. Parking areas should be In accordance with themnmanOEF,Gmmmol‘Ml lem-v

be drawn up accordingly and submitted.

.nusomlmaummMmmchnmniswmmmmnmmmw

cause problem of edor. Oduimudmlqyopﬁmsﬂm“hmmlndm-nwﬂ .
submitted. e
The Environment Management plan should also include the break w mtl: on mmm activities
and the management istues also 5o that the nm:mmm luthllmpltmnl'nlood
the environment management plan,

. Detalied plans for safe disposal af STP iludu shall be pmued llonl with Wm-u dlspull'

location, quantitative estimates and measures proposed.

Status of the project as on date shall be submitted along mmmm North. South,
West and East side facing camera and adjoining areas should be provided.

Specific location along with dimensions with reference to STP, Parking, Open areas and Green
belt etc. should be provided on the layout plan,

The DG sets shall be so installed $o as to conform topmcﬂhedmmhtsand regulations
and alsa to the notse standards as prescribed. Details should be submitted.

. E‘Waste Management should be done as per MOEF guidelines.
59.

Electrical waste should be segregated and disposed sultably as not to Impose lnvlmmml |

Risk
The use of suitably processed plastic waste in the construction of roads shwld be considered.

Displaced persons shall be suitably rehabilitated as per prescribed m

Dispensary for first ald shall be provided.

Health Impacts, Socio-economic impacts, soll degradation !ltmn m mmm
also be included in E.LA. reports.

. Safe disposal arrangement of used WﬂM;MMMhMTﬁM&m

could be given complementary to guests, adopting sultable measures.

Diesel generating et stacks should be monitored for CO and HC. -
smundwammmdwnwmummmmmmmmnhummrm
bacterfal contamination. Necessary Hand Pumps should be provided for nmplw,. The
monitoring is to be done both In pre and post monsoon, seasons.
me;mnm;mumﬂnafsoumu.mmmmmmummsm

of sewage/effluent treatment in tanks. P i
An energy audit should be annually carried out aurmuu ap-mlmn ﬁmﬂ submi
the authority. ) ) A e 2% :
Rapid EIA status should be mmmunfur three mmmhmthe ﬁ onsoon period
the monitoring should be as per the latest norms of MoEF. X ¢ LR iy
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28 l;;l!d proponents shall endeavor to obtain 150: 14001 certification. All generdl and prcific
ditions mentioned ungcr this environmental clesrancs should be included In the
mvbmm.ni manual 1o be prepared for the centificalion purpose and compliance.

1. Dally water requirements and waste water generation should be as per the revised water
balance submitted by project proponents during the presentation.

1. It shall be ensured that no effluents are discharged out™df project premises. A suitable witer
body shail be created to store the treated effluents during monsoon seasan.

3. Tl such time as 3 compeehensive plan ts not drrwn up by the Gharisbad Development
Authortty for traatment and disposal of municipal Sofid Wasta and an approved site available,
it shall be the responsibliity of the project gropanents to ensure that Municipal Solid Wastes
are treated and disposed within thelr premises in accordance to the Municipal Solld Wastes
{Management and Handling) Rules, 2000. it should be ensured that any arrangement for this
purpose shall be duly authorized by Ghaziavad Development Authority.

4. The conditions taid down in the development agreement dated 13/02/2007 made between
G.D.A and the Project Proponents should be followed.

The Committes also suggested that the matter should be considered in the fight of MoEF
notification dated 16/11/2011 and referred to government of india and State Government, U.P. under
EP Act, 1986 for taking suitable action under lsw,

The project proponent will have to submit approved plans and proposals Incorporating the
canditions specified In the Environmental Clearance within 03 months of Issue of the clearance. Falling
his the environmental Clearance shall be deemed to be cancelled. Necessary statutory clearances
should be obtained and submitted before start of any construction activity. in the event of the violation
of the condition the environmental clearance shall be automatically desmad 1o have been cancelied.

These stipulations would be enforced amorg others under the provisions of Water [Prevention
and Control of Poilution) Act.1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability (insurance] Act, 1991 and EIA Notification, .
including the amendments and rules made thereafter.  This is to request you to take further nece
action in matter a5 per provision of Gazette Notification No. 5.0, 1533(€) dated 14.5.2006 and
regular compliance reports to the authority as preseribed in the aforesaid notification.

1. Thofaaepl Secretary, Department of Environment, Govt. of
2. Dr. Nalini Bhatt, Director, Ministry of Environment & F
Bhavan, CGO Complex, Lodhi Rosd, New Delhk.
3. Regional Office, Ministry of Environment & Forests, (Ces :
Floor, Sector-H, Afigan), Lucknow, o B IR ST i e Ny G
4. The Member Secretary, U.P. Pollition Control Board, PICUP Bhawen, Gom
5. Nodal Officer, SEIAA, Directorste of Envirooment, U.P. Lucknow.
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Annexure-E

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Enﬂmnment, UPR
Vineet Khand- I, Gomti Nagar, Lucksow - 126 010
Fhone : 91-522-2300 541, Fax:9).522-2300 543
E-mail - docuplkod®yabos.com
Websile - wwwseizanpin
To,

Shri Gulshan Kumar Dua,

/s SMV Agencies Put.ltd,

1 floor, Near Ritu Wears,

Jaipuria Sunrise Plaza,

Plot no- 124, Ahinsa Khand,

Ghaiziabad, U.P.

Ref. Norohr 3. o /ParYa/SEAC/2895/2015 pate: ) E May, 2018

Sub: Environmental Clearance for Expansion of Integrated Township “Jaipuria Sunrise Greens” NH 24,
Mear Village-Shahpur Bamheta, Ghaziabad, Uttar Pradesh, M/s SMV Agencies Pvt. Ltd, Regarding.
Dear 5ir,

Please refer to your applicationfletters 14-01-2015, 21-07-2015, 18-06-2015, 16-08-2016 & 04-10-
2016 addressed 1o the Secretary, State Level Expert Appraisal Committee (SEAC) and Director, Directorate
of Environment Govt. of UP on the subject as above. A presentation was made by Shri Raghvendra Singh,
authorized representative of project proponent along with their consultant M/s Voyants Solutions Private
Limited. The proponent, through the documents submitted and the presentation made, informed the
commitiee that:-

A presentation was made by Shri Shashank Varshney, representative of project proponent along
with their consultant Mfs Eko Pro Engineers Pvt. Ltd. The proponent, through the documents submitted
and the presentation made, informed the committee that:-

1. The environmental clearance is sought for Expansion of Integrated Township “faipuria Sunrise
Greens” NH 74, Near Village-Shahpur Bamheta, Ghaziabad, Uttar Pradesh, M/s SMV Agencies Pyt Lid,
2. Salient features of the project:

i Objective of the Project ‘ ! lNTEGRATE'} TOWNSHIP Complex with institutior a!
i community Commercial End mixed facilities
L!cansed Area. i | 300 Acre; 1214047.5 m
' Encroachment_ 20586 Acre; 15330388 m'’
| Balance Scheme Aea 279.415 Acre 1130143.81m°
i Master Plan Roads Facilities 47.34 Acre or 192386.63 m™ -
| NetArea | 231875 Acre Dr 938351.75 m’ - .
Raqwred Green Ar -a {15% of Net [ 34.78 Acre or 140163 63 m’
| Area) ) - )
‘Greenhreaﬁmded  31MAceoriS284Bm’ ]
| Plotted Area - | 837Acreor: 3871846 m’
{ Area for Group Housing 29878 Acre<r 120911 m
Lj’mae,\ for UG/EWSFlats 1619 Acre or: 5050 m* o
! Institutional/service s/Communib Area | 86412 m’ B
{ Commercial area 43367 m’
| Kiosk Area T _ , ]
_internaiRoads 67 aSpere 0000
Total Water Requirement N 25}0&;1;1‘ . ]
| Source of Water o i Gh&’ﬁbad‘?gpédwgaufe} guppkv Boreweﬂs [with CGWA
S J.nel

t{ wsnr:v»m._ . R
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E.C. for Expansion of Integrated Township "Jaipuria Sunrise Greens” NM 24, Near Village-Shahpur Sambets, Ghagiabad,

Uttar Pradesh, M/fs SMV Agenclas Py Ltd.

| Wastewater Generation (90% o” total_ | 2300KLD _ o

e s T L L e e T S TR T T N T e

_-5TP Capadity

| 104?%18+SQGKLD%450KLD

Solid Waste Management © T it will be segregated into biodegradable, recyelable and

[ S o e

| others components; md composting/disposal will be
ensured into municipal bins. Separate bins for
biodegradable waste and recyclable waste will be

4[ Ramwa!:er Hawestmg | Would be provided by individual project owners i
Tota! Electrical Requirement | 29MVA ]
| lise of Solar energy . Salar lighting for commaon areas and solar water ;
| heaters '
Soil Excavation ‘l Not significant -1
| CSR Activity | 2% of total project cost Education, health care and ‘
!ﬁ wvillage development
|;
¢ NoDevelopment Zone/ Eco-sensitive i Project area does not fallin buffer zone of any such area.

)

1 Zone | ' Nearest protected area is Okhla Bird Sanctuary located !

TS B e nA IO K e Srape dbha shia

3. The projectis covered under categbrv & "b” of EIA notification, 2006.

Based on the recommendations of the State Level Expert Appraisal Committee Meeting [SEAC)

held on 24/12/2016 the State Level Environment impact Assessment Authority [SEIAA] in its Meeting held
on 17/05/2018 & 29/05/2018 decided to grant the Environmental Clearance for proposed project along
with subjert to the effective implementation of the following general and specific conditions:-

General Conditions:

1.

2.

N

0.

11

1z,

i3

it shall be ensured that all standards related 1o ambient environmenltal gquality and the
emission/effivent standards as prescribed by the MoEF are strictly complied with,

1t shall be ensured thal obtain the no ohjection certificate from the U P pollution control board
before start of construction,

it shall be ensured that no construction work or preparation of land by the project managament
except for securing the land is started on the project or the activity without the prior erwironmental
clearance.

The proposed land use shall be in accordance to the prescribed fand use. A land use certificate
issued by the competent Authority shall be obtained in this regards.

All trees felling in the project ares shall be as permitted by the forest department under the
prescribed rules, Suitable clearance in this regard shali be obtained from the competent Authority.
impact of drainage pattern on enwvirpnment should be provided.

Surface hydrology and water regime of the project area within 10 km should be provided.

A suitable plan for providing shelter, light and fuel, water and waste disposal for construction labour
during the construction phase shall be provided along with the number of proposed workers.
Measures shall be undertaken 1o recycle and reuse treated effluents for horticulture and plantation.
A suitable plan for waste water recycling shall be submitted.

Obtain proper permission from competent authorities regarding enhanced traffic during and due to
canstruction and aperation of project.

Obtain necessary clearances from the competent Authority on the abstraction and use of ground
water during the construction and operation phases.

Hazardous/inflammable/Explosive materials likely to be stored during the construction and
operation phases shall be as per standard procedure as prescribed under law, Necessary clearances
in this regards shall be obtained.

Solid wastes shafl be suitably 5egregatad,ar§§l§§§pqsed A separate and isolated municipal waste
collection center should be provided. ?a’ fesary plans s uuld be submitted in this regards,
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E.C. for Expansion of Integrated Township “laipuria Sunrise Greens” NH 24, Near Village-Shatipur Barnheta, Gharlabud,

4.

5.

16.

17

18

15,

20.

21,

22,

23.

24,

25,

30

32.

33.
34.

Uttar Pradesh; M/s SMV Agencies Pyt itd,

Suitable rainwater harvesting systems as per designs of groundwater department shall be installed.
Complete proposals in this regard should be submitted.
The emissions and effluents etc. from machines, instruments and transport during construction and

‘operation phases should be according to the prescribed standards. Necessary plans in this regard

shait be submitted,

Water sprinklers and other dust control measures should be undertaken to take care of dust
generated during the construction and operation phases. Necessary plans in this regard shall be
subraitted.

Suitable noise abatement measures shall be adopted during the construction and operation phases
in order to ensure that the noise emissions do not violate the prescribed ambient noise standards.
Necessary plans in this regard shalf be submitted.

Separate stock piles shall be maintained for excavated top soil and the top seil shouwld be utilized for
preparation of green belt,

Sewage effluents shall be kept separate from rain water collection and storage system and
separately disposed. Other effluents should not be allowed to mix with domestic effluents.
Hazardous/Solid wastes generated during construction and pperation phases should be disposed off
as prescribed under law. Necessary clearances in this regard shall be obtained.

Alternate techrnologies for solid waste disposals flike vermin-culture etc) should be used in
consultation with expert organizations,

No wetland should be infringed during construction and operation phases. Any wetland coming in
the project area should be suitably rejuvenated and conserved.

Pavements shall be 50 constructed as to allow infiltration of surface run-off of rain water. Fully
impermeable pavements shall not be constructed. Construction of pavements around trees shall be
as per scientifically accepted principles In order to provide suitable watering, aeration and nutrition
to the tree.

The Green building Concept suggested by Indian Green Building Council, which is a part of Tl
Godrej GBC, shall be studied and followed as for as possibie.

Compliance with the safety procedures, norms and guidelines as outlined in National Building Code
2005 shall be compuisarily ensured.

Ensure usage of dual flush systems for flush cisterns and explore options to use sensor based
fixtures, waterless urinals and other water saving technigues.

txplore options for use of dual pipe plumbing for use of water with different nualities such as
raunicipal supply, recycled water, ground water efc. ‘

Ensure use of measures for reducing water demand for landscaping and using xeriscaping, efficent
irrigation equipments & controtled watering systems.

tMake suitable provisions for using solar energy as alternative source of energy. Solar energy
application should be incorporated far Hlumination of common areas, lighting for gardens and street
lighting in addition to provision for solar water heating. Present a detailed report showing how
much percentage of backup power for institution can be provided through solar energy so that use
and polluting effects of DG sets can be minimized.

Make separate provision for segregation, collection, transport and disposal of e-waste,

Educate citizens and other stake-holders by putting up hoardings at different places to create
emwironmental awarenass.

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site
must be avoided. Parking should be fully internalized and no public space should be utiized.

Prepare and present disaster management plan.

The project proponents shall ensure that no ccﬁgxrq%p-@ctmw is underiaken without obtaining
pre-environmental clearance. / _f";' gy
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E.C. for Expansion of Inteprated Township “Jalpuria Sunrise Greens” NH 24, Near Village-Shahpur Bamhets, Ghaziabad,

35,

3b.

3z

38.

39.

41.

42
43.

43,

46,

47,

48,

48,

30.

51.

52,

53

55.

Uttar Pradesh, Wifs SMV Apencies Put. Lid,

A report on the energy conservation measures confirming to energy conservation norms finalize by
Bureau of Energy efficiency should be prepared incorporating details about bullding materials and
technology, R & U Factors ete.

Fly ash should be used as building material in the construction as per the provision of fly ash
notification of September, 1999 and amended as on August, 2003 [The above condition is applicable
only if the project ties within 100 km of Thermal Power Station).

The DG sets to be used during construction phase should use low sulphur diesel type and should
conform to E.P. rules prescribed for air and noise emission standards.

Alternate technologies to Chlorination {for disinfection of waste water) including methods like Ultra
Viglet radiation, Ozonation &ic. shall be examined and 2 report submitted with justification for
selected technology.

The green belt design along the periphery of the plot shall achieve attenuation factor conforming to
the day and night npise standards prescribed for residential land use. The open spaces inside the
pliat should be suitably landscaped and covered with vegetation of indigenous variety.

The construction of the building and the consequent increased traffic load should be such that the
micra climate of the area is not adversely affected.

The building should be designed so as to take sufficient safeguards regarding seismic zone
sensitivity.

High rise buildings should obtain clearance from aviation department or concerned authority.
Suitable measures shall be taken to restrain the development of small commercial activities or
slums in the vicinity of the complex. All commercial activities should be restricted to special areas
earmarked for the purpose,

1t is suggested that literacy program for weaker sections of society/womenfaduits finciuding
domestic help} and under privileged children could be provided in a formal way.

The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe
disposal of used/damaged CFLs should be submitted.

it shall be ensured that all Street and park lighting is solar powered. 50% of the same may be
orovided with dual {solar/electrical) alternatives.

Solar water heater shall be instailed to the maximum possible capacity. Plans may be drawn up
accordingly ad submitted with justification. '

Treated effluents shall be maximally reused to aim for zero discharge. Where ever not possible, 2
detailed management plan for disposal should be provided with quantities and quality of waste
water.

The treated effluents should normally not be discharged into public sewers with terminal treatment
fatilities as they adversely affect the hydraulic capacity of STP. If unable, necessary permission from
authorities should be taken.

Construction activities including movements of vehicles should be so managed so that no
disturbance is caused to nearby residents.

All necessary statutory clearances should be obtained and submitted before start of any
construction activity and if this condition is violated the clearance, if and when given, shall be
automatically deemed to have been cancelled.

Parking areas should be in accordance with the norms of MOEF, Government of india. Planz may be
drawn up accordingly and submitted.

The location of the STP should be such that it is away from human habilitation and does not cause
problem of odor. Odorless technolagy options should be examined and a report submitted.

The Environment Management plan should also include the break up costs on various activities and
the management issues also so that the resndents alsa participate in the implementation of the
environment management plan. ¥ &,ﬂ\‘

Detailed plans for safe disposal of STP ,siuﬁge shal e grcmded along with uitimate disposal

location, quantitative estimates and measurq§ proposed. S{%r.i
ale-"_:ﬂf S’vv& 2’
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E.L, for Expansion of Integrated Township *Jaipuria Suririse Greens” NH 24, Near Village-Shahpur Bamhets, Gharzizbad,

Urtar Pradesh, Mfs SMV Agencies Put. Lid.

56.  Status of the project as on date shall be submitted along with photographs from North, South, West
anut Fast side facing camers and adjoining areas should be provided.

57.  Specific location along with dimensions with reference to 5TP, Parking, Open areas and Green belt
etc. should be provided on the layout plan.

58. The DG sets shall be so installed so as to conform to prescribed stack heights and regulations and
also to the noise standards as prescribed. Details should be submitied.

59. E-Waste Management should be done as per MoEF guidelines.

60. Electrical waste should be segregated & disposed suitably as not to impose Environmental Risk,

£i. The use of suitably processed plastic waste in the construction of roads should be considered.

62, Displaced persons shall be suitably rehabilitated as per prescribed norms.

63. Dispensary for first 2id shall be provided.

64,  Safe disposal arrangement of used toiletries Bems in Hotels should be ensured. Toiletries items
coufd be given complementary to guests, adapting suitable measures.

65. Diesel generating set stacks should be monitered for CO and HC.

66, Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for
bacterial contamination. Mecessary Hand Pumgps should be provided for sampling. The monitoring is
1o be done both in pre and post monsoon, seasons.

£7. The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.

68. A Separate electric meter shall be provided to monitor consumption of energy for the operation of
sewage/effluent treatment in tanks.

69. An energy audit should he annually carried out during the operational phase and submitted to the
authority. '

. Project proponents shall endeavor to obtain 180: 14001 certification. All general and specific
conditions mentioned under this environmental clearance should be included in the environmental
manual to be prepared for the certification purposes and compliance.

71, Environmental Corporate Responsibifity {ECR] plan along with budgetary provision amounting to 2%
of total project cost shall be submitted {within the month) on need base assessment study in the
study area. Income generating measures which can help in up-liftment of weaker section of society
tonsistent with the traditional skills of the people identified. The program me can include activities
such as old age homes, rain water harvesting provisions in nearby areas, development of fodder
Farm, frunt bearing orchards, vocationa! training etc. in addition, vocational training for individuals
shall be imparted 5o that poor section of society can take up self employment and jobs. Separate
budget for community development activities and income generating programmers shall be
specified. Revised ECR plan is to be submitted within 3 month. Failing which, the environmental

v {learance shall be deemed to be cancelled.

72, Appropriate safety measures should be made for accidental fire.

73. Smoke meters should be installed as warning measures for accidental fires.

74.  Plan for safe disposal of R0 reiect is to be submitted.

Specific Conditions:

1. Treated waste water shall be compietely recytled and under no circumstances effluent of any kind
shall not be discharged outside the premises and waste water management shall be ZLD.

Z. The project proponent shall submit within the next 3 months the details of solar power plant and
solar electrification details within the project.

3. The project proponent shail ensure to plant broad leave trees and their maintenance. The CPCR
guidelines in this regard shali be followed.

4. The project proponeat shall submit within the next 3 months the details on quantification of year
wise (3R activities along with cost and other details. (S8 activities must not be less 2% of the
project cost. The CSR activities should be related to mitigation of Enviranmental Pollution and
awareness for the same. ?g:&igg'-_gg% .

5. The project proponent shall submit withinth _}ﬂﬁxt}ﬁ’% 8 the details of estimated construction

s e
{ef . *3,5»/"“‘“&5, ?'1
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E.L. for Expansion of Integrated Township "lalpuria Suntise Greens™ N¥ 24, Near Yillage-Shahpur Bamheta, Ghaziabad,

10.

11

12,

13
14

W

21.

22

23.

24,

35

26.

Ustar Pradesh, M/s SMV Apencies Pvt, Ltd.

waste generated during the construction period and its management plan.

The project proponent shall submit within the next 3 months the details of segregation plan of
MSW.

The project proponent shall ensure that waste water Is properly treated in §TP and maximum
reused for gardening, flushing system etc. For reuse of water for irrigation sprinkier and drip
irrigation system shall be installed and maintained for proper function,

The project proponent will ensure that proper dust control arrangements are made during
construction and proper display board is installed at the site 1o inform the public the steps taken
to control air poliution as per the Construction and Demolition Waste Management Rules.

The project proponent shall install micro solar power plants, Toilets in nearby villages, public place
or school from C3R fund of the project for which £.C is granted in addition to and water harvesting
pits and carbon sequestration parks f designed ecosystems.

Separate rain water harvesting arrangements should be grovided in all individual plots and that
should be followed as per Gowt. norms, The condition should be in added in the sale deed.
Construction and maintenance for covered storm water Darinfdisposal from the project site to
existing Mafa shall be done by the project proponant afier taking the permission from the
campetent authnority.

5% area of the total plot are shall be made available for the water body development including
the peripheral green bell.

AAOMS during the development activities and be submitted alongwith the compliance report.
Provision . of parking should be restricted to ECS as required under Development Authority bye-
faws.

. Provision of setback on all sides should be made as per Development Authority bye-laws.
. Copy of all NOCs from different Departrments shall be obtained prior to start of construction.
. Necessary planning for any anticipated expansion should be inc¢orporated in present design in

view of structural stability.

. An underground water reservoir shiall be planned within the premises for storage of ramn water.

Municipal solid waste shall be disposed/managed as per Municipal Solid Waste {Management and
Handling} Rules, 2000 {23 amended). Municipal solid waste menagement plan alongwith list of
identified vendars should be submitted before the occupancy.

15% area of the total plot area shall be compulsorily made available for the green bell
development including the peripheral green belt.

Required no of trees should be proposed @ 01 tree/B0 sgm, submit plan. Delete neem tree
planiation from the plan.

Project falling with in norm area of Wild Life Sanctuary is to obtain 2 clearance from Mations!
Board Wild Life {NBWL) sven if the eco- sensitive zone is not earmarked.

Criteria/ norms provided by competent Authority regarding the seismic zone be followed for
construction work, Provision of alarm system, to timely notify the residents, in case of occurrance
of earthquake/other natural disastersffire should be provided. A well defined evacuation plan
shouid also be prepared and regular mock drills should be arranged for the residents. Rise of stairs
should be constructed in 3 way, so that it should provide smooth movement.

For the treatment for total sewage, s full-fledged STP i5 to be provided with 20% more capacity
than waste water generated during operation phase.100% waste water is to be treated in captive
5TP conforming to prescribed standards of receiving body for designated use. Monitoring of STP
to be done daily till its stabilization.

Gual plumbing should be adopted. Reeycling of water a2 proposed shall be undertaken with
regular testing and monitoring of reated water.

Dedicated power supply for 5TPs is to be ensured during operation. Sudge of 5TP is to be used in-
house as manure and surplus manure should be mana ed by giving it to end users. STP shall be
suitably located nearest o back side &mundam shortest cut et OQperation and the

| ”4‘;\%“"
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E.C. for Expansion of Integeated Towrship "laipurls Sunrise Gresns™ NH 24, Neae Village-Shahpur Bambiets, Shaziabad,

itar Pradesh, M/s SMVY Agencies Put. Ltd.

maintenance cost of the STP shall also be informed along with the compliance of the E-waste and
municipal solid waste disposal. '

2¥. Total cost of the project is Rs. 671 Crore. Corporate Social Responsibility {CSR} plan along with
budgetary provision amounting to 2% of the total project cost {Rs. 13.42 Cr.) propuosals phase wise

work to be executed shall be prepared and approved by Board of Directors of the company. A

copy of resplution as above shall be submitted to the authority. A list of beneliciaries with their

mobile nos./address should be submitied alongwith six monthly compliance reports. Details of
work executed till now should be submitted alongwith the photographs.

28. LEDs should be used in all common areas and corridors. 100% solar lighting is to be provided in
the gpen areas/ stalrs cases.

28, All entryfexit point should be bell mouth shaped,

30. To discharge excess treated waste water into public drainage system, permission from the
competent authority to be taken prior 1o any discharge.

31. 100 % provision of Rain Water Harvesting is to be made. RWH shall be initially done only fram the
roof top. RWH from green and other open areas shall be done only after permission from CGWB.

32. Height of the stack should be provided based on combined DG sets capacity and be & mt higher
than the tallest huilding. Necessary permission should be sought prior to operation of DG sets,

33. Post project monitacing for air, water {surface + ground), Stack noise of D.G. sets, STP to be
carried out as CPCB Guidelines.

34, Créche to be provided during the construction/operation phase.

35, UG & EWS housing to be provided as per U.P. Govi. Orders and building bye laws.

36. Provision of separate room for senior citizen with proper amenities shall be mads,

37. Protection shall be provided on the windows of the high rise flats for security of residents.

38. Unless and until all the environmental issues are sorted out the occupancy will be restricted and
would be anly allowed after achieving the Permission from the competent authority.

39. The project proponent shall ensure that the project site does not attractfinfringe ary buffer zone
of no activity identifiedfdeclared under law.

40. For any extraction of ground water, prior permission from CGWB shall be taken.

41, Sprinkler to be wsed for curing and guenching and ready mix concrete may be used for
construction,

42, Possibilities of use of treated waste water for irrigation purposes should be explored. Drip
irrigation should be tried upto extent possible. No fresh water will be used for irrigation purpose.

43 Nobile toilels, safe drinking water facility, saanitation facility and eco friendly fuels etc. Shalf be
made available to the temporary residents/workers at the project site including the proper
treatment and the disposal of the wastes.

Mo constructionfoperation is (o be started without obtaining Prior Environmental Clearance.
Concealing factual data and information or submission of false/fabricated data and failure to comply
with any of the conditions stipulated in the Prior Environmental Clearance attract action under the
provision of Environmental (Protection) Act, 1986.

This Environmental Clearance is subject to ownership of the site by the project proponents in
confirmation with approved Master Plan for Ghaziabad In case of violation; it would not be effective and
would automatically be stand cancelled.

The project proponent has to ensure that the proposed site in not a pant of any no- development
zone as required/prescribed/indentified under law. In case of the violation this permission shall
automatically deemed to be cancelled. Also, in the event of any dispute on ownership or land use of the
proposed site, this Clearance shall automatically deemed to be cancelled.

The project proponent has to mandatorily submit the compliance of specific conditions no- 2, 4,
5 & 6 given in E.C. letter within 3 months, falling which }h&: :

P

cancelled, ,{f{f e
Further project proponent has to submit ﬂ}ag J
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reRuise
Zale

Page Yof B



272

E.C. for Expansion of integrated Township "laipuria Sunrise Greens™ MH 24, Near Village-Shahpur Ban‘d‘teta! Ghazisbad,
Uttar Pradesh, Mfz SMY Agencies Pyt Lid.

general & specific conditions as specified in the E.C letiér and comply the provdsion of ElA naotification
2004 [as Amended).

These stipulations would be enforced among others under the provisions of Water (Prevention
and  Control of Pollution} Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment {Protection) Act, 1986, the Public Liahility {Insurance} Act, 1991 and EtA Notification, 2006
including the amendments and rules made thereafter,

{Ashish Tiwari}
Member Secretary, SEIAA
Dated: As above

Copy wrth enclosure for information and necessary action to:

1. The Principal Secretary, Department of Environment, Gowt. of Uttar Pradesh, Lucknow.

1. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govi. of India, indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region], Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow,

4, District Magistrate, Ghaziabad.

5. The Member Secretary, U.F. Pollution Control Board, TC-12¥, Paryavaran Bhawan, Vibhuti Khand,
Gomiti Nagar, Lucknow,

&, Copy to Web Master/ guard file.

4
P

{Ashish Thwari)
Member Secretary, SEIAA
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Annexure-F

F. No. J-11011/618/2010-1A-1i (1)
" Government of India
Ministry of Environment and Forests
{I.A. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003

Dated: 30" May, 2012
CIRCULAR .

Subject: Consideration of expansion proboséls for grant of Environmental
Clearance under the EIA Notification, 2006.

This is in continuation to this Ministry’s circular no. J-11013/41/2006-1A.11 (1),
dated 20.10.2009 regarding consideration of expansion proposals for grant of
environmental clearance under EIA Notification, 2006.

2. Ithas been now decided that while submitting the application for consideration
for grant of environmental clearance of ali expansion projects under the EIA
Notification, 2006, the project proponent shall henceforth submit a certified report of
the status of compliance of the conditions stipulated in the environmental clearance
for the ongoing / existing operation of the project by the Regional Offices of the
Ministry of Environment and Forests.

3. The status of compliance of the conditions stipulated in the environmental
clearance as highlighted in the report(s) will be subsequently discussed by the
respective Expert Appraisal Committees during the appraisal of the expansion
proposal and duly recorded in the minutes of the meeting. Appiications for expansion
project received without the compliance status as mentioned in para no.2 above
shall not be accepted and placed for consideration before the Expert Appraisal

Committees.
w Dt
(Dr. P.L. A@;’
Director
i. Al the Officers of IA Division

il. Chairpersons / Member Secretaries of all the SEIAAs/ SEACs
iii. Chairman, CPCB
iv. Chairpersons / Member Secretaries of all SPCBs / UTPCCs

This issues with the approval of the Competent Authority.

Copy to:

i. PSto MEF

ii. PPS to Secretary (E&F)
iii. PPS to SS (JMM)

iv. JS (RG)

v. Website, MoEF

vi. Guard File
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Annexure-G

- No. J-11013/6/2010-IA.1l (Part)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi-110003

Dated: 7" September, 2017.
CIRCULAR

Subject: Environmental Clearance to the expansion projects / activities under
the ElA Notification, 2006 - Certified Compliance Report regarding

This is in continuation to this Ministry's Circular No.J-11011/618/2010-1A(ll)(1) dated
30/05/2012 wherein it was directed that for consideration of Environmental Clearance (EC) to all
expansion projects activities Under the Environment Impact Assessment Notification, 2006, the
project proponent shall submit the certified compliance report on the conditions stipulated in the
ECs to the existing projects/activities, through the Regional Offices of the Ministry of
Environment, Forest and Climate Change.

2. Now it has been decided that in order to get the certified compliance report on time, the
Member Secretary of the sectoral Expert Appraisal Committee (EAC) shall make a request to
the concerned Regional office of the Ministry at the time of issue of ToR for the said project.

3. Regional Offices of the Ministry are requested to submit certified compliance report
within one month of receipt of such requests from the Member Secretary of the sectoral EAC. In
case the inspection is not carried out within one month, the certified compliance report from the
concerned Regional Offices of Central Pollution Control Board (CPCB) or the Member
Secretaries of the respective State Pollution Control Boards shall also be accepted for
deliberations by the sectoral EAC.

4, This issues with approval of the Competent Authority.
N\

(Sharath Kumar Palleria)

Scientist ‘F’

To:

1. All the APCCFs of RO, MoEFCC 0/6/

2. All the officers of |A Division

3. Chairperson/Member Secretaries of all the SEIAAS/SEACs

4. Chairman of all the Expert Appraisal Committees

5. Chairman, CPCB

6. Chairpersons/Member Secretaries of all SPCBs/UTPCCs

Page 1 0f2
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Copy for information:
1. PS to Hon'ble Minister for Environment, Forest and Climate Change
PS to Hon'ble Minister of State for Environment, Forest and Climate Change
PPS to Secretary(EF&CC)
PPS to AS(AP) / AS (AKM) / AS (AKJ)
PPS to JS (GBY JS(JT)
Website, MOEF&CC
Guard file

N e o s woN
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Annexure-|
Regd Post
g\ Wg Cdr
" Tele; 011-23060231/5216 -
glegam g
arg T qan
oy A gETerd
¢ el ~110 1086
Air HQIS 17726/4/ATS (Ty BM — MMLXXVII) &S Jun 15
M/s SMV Agencies Pvt Ltd,
Clo M/s Panchsheel Buildtech Pvt Ltd
H-169, Sector-63, Noida,
UP-201301

ISSUE OF NOC FROM AVIATION ANGLE FOR CONSTRUCTION OF BUILDING
BY M/S SMV AGENCIES PVT LTD NOIDA

1. Reference is made to your letter dated 23 May 15.

2. Annexed please find a copy of ‘No Objection Certificate’ on the subject i§sued vide
Gol letter MoD No. Air HQ/S 17726/4/ATS (PC-MDCCLXVII)/Dy No. 382/F/D (Air-1l) datec |-
09 Apr 15. You may please acknowledge the receipt of this letter.

Yours faithfuity,

s

sy e S (1 3 )

Annexure:- As stated (ink signed copy)



No. Air HQ/S. 17726/4/ATS(PC-MDCCLXVII)
T By NoL3B2/F/D(ARIT)
Government of India/Bharat Sarkar
Ministry of Defence/Raksha Mantralaya

New Delhi, dated the®&April, 2015. -
To .
M/s S.M.V. Agencies Pvt. Ltd.
H-169, Sector-63, Noida,
G.B. Nagar(UP)-201301.

Subject: Issue of ‘NOC’ from ‘Aviation Angle’ for construction of building -
by M/s S.M.V. Agencies Pvt. Ltd., Noida.

Sir,
I am directed to refer to your application, dated 24™ November, 2014 on the
above subject and to say that after examining the application under Gazette of India
SO 84(E) and other relevant orders on the subject, Air HQ has no objection from
‘Aviation ‘Angle’ with respect to IAF airfield Hindan for construction of 90
Meters. high group housing project at Plot No.GH-02, Khasra No.1441, 1461, 1463,
1464, 1466-1471, 1483-1488, 1491, 1492, 1496-1507, 1512-1515 and 1582 at
village Shahpur Bumheta, NH-24, Ghaziabad(UP) by M/s S.M.V. Agencies Pvt. itd.,

Noida, subject to the following conditions:-

(a) The NOC is from ‘Aviation Angle’ with respect to IAF airfield
Hindan and cannot be treated as a document for claim of title of

-land on which building is proposed.

(b) No Objection. to such construction shall also be obt?ined
separately from any other defence establishment in the vicinity of
such construction and any other relevant government authorities.

(c) The vertical extent (highest point) of the buildings proposed at Latitude
28° 39’ 12” N and Longitude 77° 28’ 35" E shall not exceed 303 Meters

. above mean sea level or 90 Meters above ground level whichever is
lower. No extension or structure permanent.Or temporary (eg. Antennas,
mumties, fift machine room, overhead water tank, cooling towers, sign boards
etc.) shall be permitted above the cleared height.

(d) Standard obstruction lightings as per ‘IS 5613 notification ' and
International Civil. Aviation Organization (ICAO) standards as stipulated in
ICAO-Annex-14 Is to be provided by the company. The lights shall be kept
'ON’ at all times. Provision shall be made for. standby power supply to keep
the lights ON* during power failure. Company shall carry out periodic

maintenance of the lights to keep them in serviceable and visible condition.

(e)  Closed gérbage containers shall be used in the bh}lding complex In
order to avoid bird activity. o »




configuration or colour may cause confusion with"the”éé'r'c’)’r’iautical"ground-
fights of an airport shall be installed at the site at any time during of after the.

construction of the building.

()~ Nolight or-a combination of lights which by reason of Its intensity

(g) The commencement, completion of works inclusive of installation of
obstruction lights shall be intimated to AQC, Air Force Station Hindan and
HQ WAC, AF CATCO, Subroto Park, New Delhi. Failure to render these
certificates within the stipulated time shall lead to cancellation of NOC.

(hy The validity of this NOC Is five years from the date of issue. if the
construction is not completed within five years of issue Of found to be in
deviation from original proposal, the NOC shall be deemed null and void. It
will be the responsibility of the applicant to obtain fresh NOC for the proposai.

(i) Required security clearance should be obtained through MHA/IB of the
foreign Nationals/Indlan representative employed/to- be employed by the

company in India. -

You are also requested 1o obtain 'No Objecﬁon’ from othe'r-concc_ern‘ed

Government Organization/Agencies as required.

Yours faithfully,

' o (A.S. Cho hury)
_Under Secretaryto ._!:I.\_'e" Government of India.
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Annexure-J

INSPECTION REPORT OF M/s SMV PROJECTS PVT LTD. (DEVELOPERS OF JAIPURIA SUNRISE

GREENS (AN INTEGRATED TOWNSHIP), NH-24, SHAHPUR BAMHETA, BLOCK RAJAPUR,
GHAZIABAD ON 23.06.2025

A physical inspection was conducted to verify the grievances related to Respondent 07- MEMBER

SECRETARY, U.P. STATE GROUNDWATER AUTHORITY that the Project proponent/Respondent no. D2
JAIPURIA SUNRISE GREENS (AN INTEGRATED TOWNSHIP), NH-24, SHAHPUR BAMHETA, BLOCK

RAJAPUR, GHAZIABAD b

Y the nominated representative of Respondent 07 i.e. the undersigned Nodal

officer, District Groundwater Management Council, Ghaziabad on 23.06.2025 in the presence of Mr.

Shashank Varshney {General Manager).
On site verification shows that the above-mentioned project proponent has developed an

integrated township with 05 high-rise buildings developed under the heads of various developers as well
as individual plots/land, the details of which are as follows-

H

¢

S. LOCATION/ TOTAL UNITS No. OF CURRENT | TOTAL WATER
No. NAME OF UNITS OCCUPIED | BORE WATER | REQUIREMENT
SOCIETY WELLS | REQUIREMENT (INKLD)
(IN KLD)
L. RISE ORGANIC 960 443 01 300 650
HOMES (GH 01
2. | DIVYANSHONYX 605 326 01 220 410
3. AROCON 304 223 01 150 205
RAINBOW i
4, THE GOLDEN 228 70 01 50 155
GATE
5. RUCHIRA 306 127 01 86 206
SAPPHIRE
6. - PLOTTED 1700 250 01 170 1150
DEVELOPMENT
| TOTAL 4103 1439 06 976 2776
PARTICULARS OF BOREWELLS & RWH PITS PRESENT ARE AS FOLLOWS-
S. (OCATION/ | No.OF | FLOW BORE WELL PUMP RAIN WATER |
No. NAME OF BORE METER DIAMETER CAPACITY HARVESTING |
SOCIETY WELLS | INSTALLED | (IN INCHES) (IN HP) PITS
(Y/N)
RISE ORGANIC 01 Y 8 75 ;
HOMES (GH 01)
2. | DIVYANSHONYX | 01 Y 8 o -
3% ARGCON 01 Y: 8 10 1
RAINBOW
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At e e e s

[a. THEGOLDEN | o1 ¥ 10 ] ]
GATE |

5 RUCHIRA 01 Y 10 % 2 l

' _SAPPHIRE Bt T |
6. PLOTTED 01 Y 10 UNDER i
|| DEVELOPMENT 1 | CONSTRUCTION
{ TOTAL 06 06 - o I T
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CONCLUSIONS-

The above project is situated in Block Rajapur, which has been identified as Over Exploited/
Notified block in the year 2013 and 2017 as per dynamic ground water resources assessment
report of CGWB.

All the Rain water harvesting structures were directed to be cleaned pre and post monsoon season
to ensure proper recharge of rainwater,

The current and total water requirement {in KLD) has been calculated as per the NBC-2016
guidelines issued by the Ministry of Housing and Urban Affairs which suggests 135 Liters per capita
per day (Ipcd) as the benchmark for urban water supply, including housing societies for an average
of 5 people in an apartment/household

The project proponent had applied for Renewal of NOC from Groundwater Department for GW
abstraction from 02 borewells on 20.05.25, which was rejected on 01.07.25 by the District Council
due to Wrong Category and no recharge plan proposal submission on raised query as the PP has
no original NOC that could be Renewed,

The PP has also been issued Notices for iltegal abstraction of GW for a period of 30 days on
24.06.25 after the inspection on 23.06.25.

Therefore, as per the above calculation, the PP is believed to be abstracting approximately 976 KLD
Groundwater illegally.

NODAL OFFICER,
DISTRICT GW MANAGEMENT COUNCIL,
GHAZIABAD.
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Registration Form

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (B)
[See rule 14(1)]

Annexure-K

GROUND WATER DEPARTMENT

APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF
WELL FOR ANY COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR
BULK USER IN NOTIFIED AND NON-NOTIFIED AREA

IS 10(1 11(1) of
LA

YHIOT T & BT

L]

he Uttar Pradesh Ground Water Management apd Regulation Act, 2019.]

, 2019 BT Y 10 (1) 111 (1)]

Applicant's Details
Cal

Type of Applicant

AP PT YRR

Application Date

Name of the Applicant

3MATH T IH
Mobile No.
Hieagd =R
Date of Birth

Sy

Nationality

gt

Aadhaar Card Number

House No./Flat No./Building No.
HPHM HO/TRIT HO/MTT To

City/Town/Post Office
TRAEIIRE JTed

District

oHUG

Designation

Uq

Company Address

HYT BT

Details of Existing Well
PY BT faavor

District
o Ug

Plot No./Khasra No.
Wie H=ITRaERT &I

about:blank

- Behalf of Firm/Company

Corporation

TR ke g

- Application Number GZBD0525RIF0255
31T @B
21/05/2025
RAJKUMAR RAMRAKHIYANI
9891581032 Email ID. shashankvarshney@rediffmail.com
13/03/1971 Gender Male
feir
Indian 1 ID as Address Proof Aadhaar Card
frary yamor 3y s
= N
3528-1313-7400 Uploaded Aadhaar Card Download
Sqes farar T SR+
SB 64 FF JAIPURIA SUNRISE * Locality/Village
PLAZA 12A AHINSHAKHAND mﬂﬁ'ﬁ
INDRAPURAM
GHAZIABAD i State Uttar Pradesh
g
GHAZIABAD : Pin Code 201010
fAss
Authorised Signatory Company Name M/S S M V Agencies Private
U BT AR Limited
" NH 24, Near village Shahpur Authorization Letter . Download
Bhamheta, Ghaziabad TR o
Ghaziabad ' Block RAJAPUR
wlp
Jaipuria Sunrise greens Municipality/Municipal No

1/4
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Registration Form

Ward No. lHoIdlng No. NH 24 Near Village Shahpur ! Uploaded Land Details . Download
. 4fS ¥ e Bamheta 1 aruers T war iy 1 fawor
Uploaded Google / Toposheet Download
Map '
s farar AT $u o1 P /
Siefte 4 |
Partlculars of T EEﬁéxustmg Well
Date of Construction/Sinking of . * 06/04/2022 i Type of Well Tube Well/Boring
Well { U PTYPR
9 Ft frafor fafy !
Discharge of Tube Well 36 |
{cum./hr)
a3 P1 FAdE (cum./hr) g
Housing Pipe If Any i No
B e
Strainer Details
C3)

Material of Strainer PVC Number of Stramer(s) 1
TR Frarh éﬂ'\r =

S.No. Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In Diameter (In

E) Ground Level (in Meter) - Ground Level (in Meter) meter) millimeter)

T VR YRIABTR R ruim  |FR, umﬁﬁmﬁmﬁwmﬁa% g offer o (Rrefidier @)

e @) (e ) #)
1 54.00 60.00 6.00 300.00

Approx. Depth of Well (In meter) 92.00

TU B g e (iew #)

Ground Water Level (In meter)

55.00

Yo W (HeT H)
Details of Existing Pumping Device faer ufthn 3usor o1 faazor
Type of Pump to be Used SubmerSIbIe
WaRT fd o a1et U9 a1 deR
Horse Power (H.P.) 7.50
B areR (E=. )
Operational Device Electric Motor
R IUHUT
Detajls of Utilization of Well

IUGHT BT
Purpose of the Existing Well Infréstructural
farerarT v ®1 3TRU?
Annual Running Hours 2625.00
aiffe g (ue #)

about:blank

Whether There has been Any No
Adverse Report Regarding

Water Quality of the Well?

T Y F o B TG &

ey ¥ 31 ufaga o 82

f Pump Capaclty (In m3lhr) 36.00
1IITI &FI?IT (m3lhr)
' Length of Suctlon Plpe (In 90.00
! meter)
mﬁmgu aﬁainé (tﬂz?ﬁ)
Date of Energlzatlon 06/04/2022
fafy
Annual Days i 350
+ F1ffes I (R )

2/4
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Registration Form

Daily Running Hours 7.50 Whether the Water Suppliedin  No
s Iugiv (b ) Well Area Through Pipe Water
Supply or Not?
w1 &7 A wrer Y engfef argy
STy & wrerT & gidt 87

Any Other Information Which N/A
You Would Like to Furnish

Whether Rain Water Harvesting No
Structure has been Constructed

within the Premises? FI§ 3 TSR S 9 Y&

71 uReR A auf o WA FATAEAE

g o1 At fear mar g2

Maximum Allowable Annual Extraction of Ground Water: 94500.00

Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against the Download

details submitted at the time of filling up application for grant of N.O.C. will be done.

10 98 F ISR WY TR R N9Y 97 WRgd F & 13 g o § o g sferf@a 8 i

SFETYRI THTVTYR U HA 8 UY T 3 U9 W YaH P TS THaR] $ RAvg nded gR1 v &

<t voR F aeararufiads T8 g amg

Does industry come under No

MSME ?

T I MSME & 3ferfar imam g

?

NOC Issued By:

SFTGRY yHIvT O (g1 fAefa)

Central Ground Water Authority ‘ Yes

Fig Y e wifereor

Certificate Number 177 ! Issue Date 03/05/2012

WHTOTE H&1 ot fafy

Expiry Date 02/05/2025 { Upload Certificate | Download
rd —

Ground Water Department Uttar Pradesh No

YT o fAUTT ST W WRAR

When N.O.C. is not valid at the date of filling the application

S JATIFRI 01 97 Sirde WA F R A o=y A @

Date of Expiry of N.O.C ' 02/05/2025 Date of filling application for 19/05/2025

Any clarification Report

Reason for renewal of N.O.C.

.30, F Fd-i®ur 1 FRu

Against Case No

about:blank

For residential and domestic use

J- renewal

i Reason For Pendency

Affidavit on non judicial stamp Download
paper of Rs, 10 that no
alteration/ modification of well

f against the details submitted at

the time of filling up
application for grant of N.O.C.
will be done

3/4
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6/13/25, 11:16 AM Registration Form

Declaration by the Applicant
3TAGH GRT 3G

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and
particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be
rejected/cancelled ..

& vagarT DT war § i SR g 7y oo 9t 7 g & | & wia § 6 afe o ugdre & SR fee ot 'R W Swied favur e v et
A AAEIRR SR srdigpa/ee fbu oM g g

| Agreed TgHd § &
Note/Aile

« Separate application form should be used for registration of each individual well.

« The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

+ In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

« In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL, same shall be liable for cancellation.

« Please write 'N.A." against those items which are not applicable.

« Please attach the following documents along with the application:

« (a) Document showing proof of ownership of land;

« {b) Photocopy of Aadhaar card / voter ID I ration card | any other proof of identification

« (c) Map showing location of the proposed well, which have been referred to in item no.2(a), (b)and(c)

« (d) Affidavit referred to in item no. 5.

« (e) Affidavit referred to in item no. 7.

+ (f) Copy of N.O.C. as referred in item no.3.

» Additional Documents to be submitted with the application

« (I)For Industrial U§er;

+ (a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases
where ground water requirement is up to 10 m®/day.

« (b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day.

+ (c) Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories. k

« (d) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs.

« (e) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m?3/day in Over-exploited, Critical and
Semi-critical areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground
water regime and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

« (I} For Commercial User:

« (a) In cases where dewatering is involved, submission of impact assessment report prepared by an accredited consultant on the ground water
situation in the area giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the same
on the ground water regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to
overcome any significant environmental issues such as ground water level decline, land subsidence etc.

« (b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water is required for
construction in safe and semi critical areas.

« (c) Certificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in
notified areas.

« (d) Certificate of non-availability of water from local government water supply agency in respect of all categories of assessments units for
commercial use.

« (e) Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking into account recycling/ reuse of treated
water for flushing etc. (in case of completed infrastructure projects for commercial use). ‘

« (f) Completion certificate from the concerned agency for infrastructure projects requiring water for commercial use.

« 7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for
examination of the merit of the case.

about:blank 4/4
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Registration Form

GROUND WATER DEPARTMENT

6/13/25, 11:18 AM Annexure-L

Ministry of Jal Shakti .
Government of Uttar Pradesh

Form 8 (B)
[See rule 14(1)]
APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF

WELL FOR ANY COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR
BULK USER IN NOTIFIED AND NON-NOTIFIED AREA

YHTUT U & a6l BT 3ATde U

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management apd Regulation Act, 2019.]
[S<R W= ECREE] ,2019 BT T 10 (1) AT 11 (1)]

Applicant’s Details
Cal

Type of Applicant

Behalf of Firm/Company

Application Number

GZBD0525RIF0256

AT BT HPR TG HEn
Application Date 20/05/2025
Name of the Applicant RAJKUMAR RAMRAKHIYANI
RGP BT
Mobile No. 9891581032 Email ID. shashankvarshney@rediffmail.com
Date of Birth 13/03/1971 Gender Male
sfafy i
Nationality Indian ID as Address Proof Aadhaar Card
g frary yaTor 39 e
Aadhaar Card Number 3528 1313 7400 Uploaded Aadhaar Card Download
IS far T YR PTE
House No./Flat No./Building No. SB 64 FF JAIPURIA SUNRISE Locality/Village
BT HO/FAE T0/YaT W0 PLAZA 12A AHINSHAKHAND qgeAig
INDRAPURAM
City/Town/Post Office GHAZIABAD State Uttar Pradesh
TREIRE iy I
District GHAZIABAD - Pin Code 201010
pprd fmas
Designation Authorized signatory Company Name SMV AGENCIES PVT LTD
LT U HTAH
Company Address Village: Shahpura, Bamheta Authorization Letter Download
U BT qar WRR W=
Details of Existing Well
PY BT faavor
District Ghaziabad Block RAJAPUR
SIS Caicg
Plot No./Khasra No. 8C Municipality/Municipal No
Wie SSHTRaERT 81 Corporation -

about:blank

TRyt AR e

174



6/13/25, 11:18 AM

Ward No./Holding No.
Uploaded Google / Toposheet
Map

Jqars faan TaT $9 BT P/
aiie ﬁtr

Partlculars of Thﬁ Exnstmg Well

{N/A

Download

Date of CoristructionISinking of | 08/03/2023
Well
?‘1 aﬂ ﬁmfur ﬁfﬁ

Discharge of Tube WeII 36
i (cum./hr) -

zqg'aa T ﬁﬂgﬂ (cum lhr)

Housmg P|pe If Any
?

Strainer Details

BT
Material of Strainer PVC
TR I arrh
S.No. Strainer Installed at what Depth from
) Ground Level (in Meter)
Fen R, YR § el s wwifia
i

1 ' 54.00

298

Registration Form

E Uploaded Land Details

Download

amﬁsﬁmwuﬁ:mﬁm

Type of Well
PU BT UDPR

iNo

Number of Strainer(s)
| R P =

Strainer Installed upto what Depth from
Ground Level (in Meter)

VR, Y-wR A it e ar wifa @
(frex )

60.00

Approx. Depth of Well (in meter) 60.00

U Y gl Mewrd (e H)

Ground Water Level (In meter) ‘ 55.00

o &R (Hew #)

Details of Existing Pumping Devicé ﬁmﬁ mmﬁlﬁﬂ?ﬂ

Whether There has been Any
Adverse Report Regarding

! Water Quality of the Well?
1R S o B O &
ey A $1E ufoga Rﬂﬂi &

i,,_ =

: Pump Capacity (In m%hr)
U &A1 (m3/hr)

Type of Pump to be Used ¢ Submersible
| v {6l o aTd 99 BT deR
; Horse Power (H.P.) 7.50
gl e (Ta.dt)
T S

Operational Device - Electric Motor

uf¥=na SuHor

| Details of Utilization of Well
‘U atr!#n T faavor
! Purpose of the Existing Well ¢ Infrastructural
farer 39 @1 IERA?
4200.00

l Annual Running Hours

L .

about:blank

Length of Suction Pipe (In
meter)

| TR W A W (e )

l Date of Energization

ﬁgg?ﬁmwﬁﬁt

" Annual Days

it S RA )

3 Tube Well/Boring

Length (In
meter)

warg (e
)

6.00

l Diameter (In l
millimeter)

= (frefifter #)

300.00

No

- 36.00

e

: 90.00

i
B

| 03/04/2023

350

2/4
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6/13/25,11:18 AM Registration Form
Daily Running Hours 12.00 Whether the Water Suppliedin  No
ITERT (4 W Well Area Through Pipe Water
Supply or Not?
T &8 § o @ My IrEy
Sremgfd & wreay & gt 82
Whether Rain Water Harvesting | No Any Other Information Which N/A
Structure has been Constructed You Would Like to Furnish
within the Premises? PIE 3 AFSRI St AT FEH
T IR W auf oe Hee FRATARA §
WX 1 Frmfon ey wa 82
Maximum Allowable Annual Extraction of Ground Water: ‘ i 151200.00
Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against the Download

details submitted at the time of filling up application for grant of N.O.C. will be done.

10 TUT F WP T T0R W I0Y 73 1Rgd 31 & e fd ot § R ag sfdf@a @i
SFTYRRI THTITGS W $H 7 WY T ST UF W Ve 31 15 aHaR! & v sded sR1pu d
5l veR & agamaafyad T8 fg smaR

Does industry come under No i
MSME ?
T I MSME & 3ierfa arrar 8
?
NOC Issued By:
SFETUfRY vATor U (g fAh)
Central Ground Water Authority ' 'Yes
Fitg ymf e it
Certificate Number 1772012 Issue Date 03/05/2012
OGS HWI forto fafy
) S —
Expiry Date 02/05/2025 Upload Certificate Download
sifow fafy : UGS UEIS B
Ground Water Department Uttar Pradesh No
oy e fAUIT SR W PR
When N.O.C. is not valid at the date of filling the application
W TR FHIOT 97 31de WA #t fafy d A =g @
Date of Expiry of N.O.C +02/05/2025 . Date of filling application for 19/05/2025
E renewal
Any clarification Report ' Reason For Pendency
| Reason for renewal of N.O.C. validity extension. Affidavit on non judicial stamp Download
.31, F TP @1 R paper of Rs, 10 that no

alteration/ modification of well
against the details submitted at |
the time of filling up

application for grant of N.O.C.
will be done

Against Case No

about:blank

3/4
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6/13/25, 11:18 AM Registration Form

Declaration by the Applicant .

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and
particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be
rejected/cancelled ..

¥ udgarT Bid a1 § 6 SR R MY fewur wdt a T & | F oan § [ 9l wiw usd ¥ ERM e off wR R Swied R o o e d
R SMAcARRRE R sredigpa/R e o dvg g

| Agreel'a' HeHd E 5
Note/AiE

« Separate application form should be used for registration of each individual well.

« The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

« In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

« In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL, same shall be liable for canceliation.

» Please write 'N.A.' against those items which are not applicable.

« Please attach the following documents along with the application:

« (a) Document showing proof of ownership of land;

+ (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification

» (c) Map showing location of the proposed well, which have been referred to in item no.2(a), {(b)and(c)

« (d) Affidavit referred to in item no. 5.

« (e) Affidavit referred to in item no. 7.

« (f) Copy of N.O.C. as referred in item no.3.

« Additional Documents to be submitted with the application

« (1) For Industrial User;

« (a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases
where ground water requirement is up to 10 m%/day.

o (b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m®/day.

« (c) Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories.

« (d) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs.

« (e) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Over-exploited, Critical and
Semi-critical areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground
water regime and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

« (I} For Commercial User:

« (a) In cases where dewatering is involved, submission of impact assessment report prepared by an accredited consultant on the ground water
situation in the area giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the same
on the ground water regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to
overcome any significant environmental issues such as ground water level decline, land subsidence etc.

« (b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water is required for
construction in safe and semi critical areas.

o (c) Certificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in
notified areas.

« (d) Certificate of non-availability of water from local government water supply agency in respect of all categories of assessments units for
commercial use.

« (e) Details of water requirement computed as per National Building Code, 2016 (Annexure ), taking into account recycling/ reuse of treated
water for flushing etc. (in case of completed infrastructure projects for commercial use).

« (f-Completion certificate from the concerned agency for infrastructure projects requiring water for commercial use.

« 7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for
examination of the merit of the case.

about:blank 4/4
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Annexure-M

2:48 PR
3388334E

Flg 1 No safety nieasures énd separation of Flg 2 Showing illegal dumpmg.of
boundary between under-construction C&D Waste
and completed project.

Flg 3 DG set Wlthout RECD/ Dual fuel klt installed in townshlp




302

{ay\28,2025 1:45:52 PN
72:47%73333333333

-

; o Ma

Fig 5 Showing continous flow of ground Fig 6 Underconstruction site

water/ wastage of ground water in without any dust mitigation
basement measures.
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Flg 7 Hnder Constructlon 51te w1thout any
wind barrier/ green cover
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Fig 8 Rain water pit

Fig 9 Under construction STP for plotted
colonies inside township

Fig 10 Bar screen in STP inside
township.
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Fig 11 MBBR Aeration tank in STP inside
township

Fig 12 Basement area of project
without wall

Fig 13 RWH pit inside township project

Fig 14 Green belt develop by
project
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Fig 19 Bore well Fig 20 Digital meter on Bore well
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Fig 21 Under construction area

Fig 22 STP area

May 28 202510422 PM

Fig 23 Wastage of water in basement area

Fig 26 Vacant plot full of C & D
waste




